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FINANCE BILL, 1969—(Contd.)

MR. SPEAKER: The House will now
resume further clause-by-clause consideration
of the Finance Bill. Out of 4 hours allotted,
2 hours and 40 minutes have been availed
of, but we are stil on Clause 13. 1
think we will have to finish it at least within
two hours,

SHRI M.R. MASANI (Rajkot): Sir,
this is the Finance Bill containing the
taxation measures of the year. It is true
that the discussion so far has taken a rather
disproportionate amount of time. But is
4 hours' time adequate to pass the taxation
measures for the year 7 I would suggest
that we carry on till we finish the Bill and
there should be no attempt to rush through
or to guillotine the Finance Bill. Clause
30 deals with excise duty on fertilizers.
Schedule I deals with the new taxation,
and so on.

MR. SPEAKER: We will go on and
finish the Bill today.

SHRI NATH PAI (Rajapur): What
about the grand proposal to refer the
Finance Bill to a select committee ?

MR. SPEAKER: On that the House
has to take a decision. 1 cannot do it
Now, we should finish the third reading
also today. We should not drag it beyond
that. 'We have got 5 hours now.

Clause 13—(Amendment section 209)

SHRI 5. 5. KOTHARI (Mandsaur): Sir,
clauses 13 to 22 relate to advance payment.
1 have only two points in regard to that.
Firstly, I would submit that instead of
conferring powers on the Central Board of
Direct Taxes to issue notifications for
individual industries, it can be provided that
the final instalment shall be payable on 15th
March in the case of those assessees whose
accapnts end on 31st December. In my
opinion, Parliament should not confer
discretionary powers on the executive autho-
rity where Parliament itself can provide for
a matter.

MAY 6, 1969

Finance Bill, 1969 360

Secondly, with regard to penalties, dur-
ing the last two or three years, we have
been stepping up penalties without having
regard to the fact whether the penalties are
proportionate to the offence. If there is
evasion, you can levy penalty. I do not
hold any brief for tax-evaders. But when
you come to matters like advance payment,
delay in filing returns etc., why should the
penalty be so heavy 7 We should mot turn
the income-tax law from a civil law into a
criminal law.

About the other provisions, the Finance

Minister has promised to consider them
when he brings forward the Income-tax
amendment Bill. Let him consider the
aforesaid matters also.

Sir, I move* :

(Page 7)—

Omit lines 22 to 24 (54)

SHRI D. N. PATODIA (Jalore): I would like
to speak on clauses 13 and 16 and amend-
ments Nos. 118, 120 and 121. These pro-
visions make it obligatory for the assesses
to furnish an estimate of his current in-
come and advance tax payable, if such tax
payable exceeds the tax demanded by
more than 33-1/3 per cent.

Now, Sir, all the three amendments
that I have moved seek to revert the
position to the previous one without making
any change. In my opinion this legislation
is completely unnecessary., We have many
things to say about the desirability of
callecting advance tax. As such I will not
go in detail about it because in any case we
are paying advance tax before the income
is earned in many cases. What is happen-
ing today 7 Today, at the moment, under
the present law an assessce pays as per
demand and in case of difference the
assessee pays within thirty days of the filing
of the return. There' is a statutory limit
for filing of return beyond which he cannot
delay. You cannot rule out the possibility
of making mistakes in nent of tax
payable., Therefore, I do mot kmow what
particular advantage the Finance Minister

*Moved with the recommendation of the President.
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is seeking to derive by suggesting that it
must be submitted by such and such time
if it exceeds by 33-1/3 per cent. 1 therefore
suggest that the legislation is completely
unnecessary, it will not serve any particular
purpose and it will not meet any particular
motive that the Finance Minister may be
having. It must, therefore, be withdrawn.

THE DEPUTY PRIME MINISTER
AND MINISTER OF  FINANCE
(SHRI MORARIJI DESAI) : Payment of
advance tax is necessary for the proper
collection of taxes. The salary earners
do pay tax before they receive their salary.
It is deducted from their salary. 1 do not
know why businessmen also should not do
it.

SHRI D. N. PATODIA : They pay at
the time of receiving their pay and not
before.

SHRI MORARJI DESAI : They also
receive. When they pay after three months
or four months, that is not without their
earning the income. Therefore this is nece-
ssary.

When you say that the punishment is
out of all proportion, 1 do not know how
it is out of all proportion. It is obly when
it exeeds 33-1/3 per cent that they become
liable to penalty. Therefore, a large margin
is left in making your estimates and I do
not see why that should be considered a
greate difficulty. As it is, the payment of
advance tax is nota new provision. Itis
there already and it is working. As my hon.
friend Shri Masani said, we have lived with
it and I think they will live also with the
new provision all right. The penalty must
be such as deters people from evasion. This
is also one way of evasion. It is not that
this is not a case of evasion. There is also
a provision that where thbe income is less in
the coming year they can pay less. That
provision they do not want to interfere with
because that enables them to pay less.
Therefore that is all right. But ifit is
more why should they not pay more ? This
is the only thing that is provided here. It
was asked why we should provide that some
people may pay by 15th of March. There is

VAISAKHA 16, 1891 (S4KA)

Finance Bill, 1969 362
some difficulty experienced by those people
and therefore those people will be notified.
If hon. Members have any suggestion about
other such people who have such difficulties
we will certainly notify them also. But
where there is no notification 1 do not know
why the instalments should not be given
after the year is over, Itis only after the
year is over we are trying to give this facility
on account of the difficulty that they are
experiencing and it is not only in order to
meet that we are doing this (Interruption).

MR. SPEAKER : I shall put amendment
to clause 13.

Amendment No. 54 was put and
negatived.

MR. SPEAKER : The question is :

“That clause
BilL"

13 stand part of the

The motion was adopred.

Clause 13 was added to the Bill.
Clause 14 was added to the Bill.

MR.
Clause 15,

SPEAKER : Then we come to
There are certain amendments,

Clause 15—(Amendment of Section 211)

SHRI MORARIJI DESAI :
move* :

1 beg to

Page 8,-—

after line 2, insert—

“Provided that in respect of any class
of assessees referred to in clause (i),
the Board may, heaving regard to the
nature of dealings in the business carri-
ed on by such assessees, the method of
accounting followed by them and other
relevant factors, authorise, by notifi-
cation in the Official Gazette and sub-
ject to such conditions as may be speci-
fied therein, the payment of the last
instalment of the advance tax on the
15th day of March during the financial
year, instead of on the 15th day of
December.” (298)

*Moved with the .mommcndation of the President.
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MR. SPEAKER : The amendment is to

the Bill that is before the House. That is
not in doubt.

s} forr = Wt g fEd R oW
8 &y aar afgare F garfas far g
aY ag A1 FAFEIAEEE § TWF qafeas
B Tg | A FIAT ATH  FTAA § FAH
s dfeg @ W W AT 8
o & fdas ¥ gofas smar g e
TFT s AFEY 10 H@TE I 9T I
A Y A7 &1 9g 9FEd At adi ARl
97 fadas & gorfas aisdz 3o @
g?

MR. SPEAKER :You have explained
your point. The Minister will explain it
later on. Both are identical and more or
less the same. Only to cover a technical
point it was done. Shri Srinibas Misra
raised the point and so it was re-circulated.
The @amendment is to clause 15, which is
there in both the Bills. There is absolutely
no difference.

Mt MATA: AT I &
T § fF o weaTe weY AEET A T
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SHRI MORARJI DESAI : There is no
necessity for the assessee to wait for the

notice. He can make payment even before
that, Why should he wait for the notice ?
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It can be done very easily. 1 do not see

how this objection will arise.

VAISAKHA 16, 1891 (SAKA)

‘Moved with the recommendation of the P:-;'i.dem.

SHRI S. S. KOTHARI : Sir, are you

treating these amendments as moved ?

MR. SPEAKER : Those hon. Members

who have given notice of their amendments,
if they are present here, their amendments
are treated as moved. MNow, since both of
you are present, your amendment are treated
as moved...

SHRI S§. S. KOTHARI I beg to

move* :

Page 7, line 35—
Jor “three” substitute “four™. (11)
Page 7, lines 37 and 38,—

Jor *and the 15th day of December”

substitute—

“the 15th day. of December and the 15th
day of March” (12)

Page 8, line 1.—
affer “(ii)" insert—
“the 15th day of June,” (13)

Pages 7 and 8,—
Sfor clause 15, substitute—

““15. For section 211 of the Incomestax
Act, the following section shall be subs-
lituted, namely :—

‘211. (1) Subject to the provisions of
this section and section 212, advance
tax shall be payable in equal instal-
ments on the 15th day of September,
15th day of December and 15th day of
March in the financial year.

(2) If the notice of demand issued
under section 156 in pursuance of the
order under section 210 is served after
any of the dates on which the instal-
ments specified therein are payable in
advance tax shall be payable in equal
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instalments of each of such of these
dates as fall after the date of the
service of notice of demand, or in one
sum on the 15th day of March if the
notice is served after the 15th day of
December :

Provided, however, if the notice of
demand is served within 15 days of any of
the date on which the instalments speci-
fied therein are payable the instalment
of advance tax due on that date shall be
payable by the 15th day from the
service of notice of demand.” (55)

SHRI D. N. PATODIA: 1 beg to move.*
Pages 7 and 8,—
Jfor clause 15, substitute—

“15. For section 211 of the Income-
tax Act, the following section shall be
substituted, namely :— .
#311. (1) Subject to the provisions of
this section and section 212, advance
tax shall be payable in equal instal-
ments on the 15th day of July, 15th
day of November and 15th day of March
in the financial year,

(2) If the notice of demand issued
under section 156 in pursuance of the
order section 210 is served after any of
the dates on which the instalments
specified therein are payable the
advance tax shall be payable in equal
instalments on each of such of these
dates as fall after the date of the
service of notice of demand, or in one
sum on 15th day of March if the
notice is served after the 15th day of

December :

Provided, however, il the notice of
demand is served within 15 days of
any of the date on which the instal-
ments specified therein are payable the
instalment of advance tax due on that
date shall be payable by the 15th day
from the service of notice of demand.”
(119).
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SHRI BENI SHANKER
(Banka): I beg to move: *

SHARMA

Page 7. line 35—

Sfor “‘three™ substiture “two™. (197)

Page 7, line 36,—omir “namely:—" (198)

Pages 7 and 8,—

Jfor lines 37 to 43 and 1 and 2, respec-
tively,—substitute—

“the 1st day of September and 1st day
of March” (199)

The whole scheme of advance payment
was that the assessees were asked to pay as
they earned. These sections were enacted
when section 140A was not there, by which
assessces arc now regiured to pay according
to the self-assessment principle.

Now, after this section, that has been
added, there is no appreciable delay in the
realisation of taxes duc from the assessees.
Therefore, I have suggested that instead of
increasing the work of the Department and
of the assessees, which should be reduced on
account of heavy work load on both, instead
of three instalments, the assessees may be
asked to pay their taxes in two instalments
falling on 1st September and Ist March.

The hon, Finance Minister is wedded to
the principle of simplication and rationalisa-
tion of the tax structure and I do not know
how the amendment tabled by him is going
to achieve that end.

So far as my amendment is concerned,
it will not only simplify the procedure but
will also take much of the burden of the
Department.

I may also take up my amendment to
clause 22 by which the penalty has been
sought to be imposed between 10 per cent
to 150 per cant...

MR. SPEAKER: That you may take it
@ up later.

SHRI BENI SHANKER SHARMA: 1
will take it up later.
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So, my only submission on this issue is
that the substitution of this section as put by
the Finance Minister does not, in any way,
simplify the procedure but rather complicates
it. If my amendment is accepted, it will save
the Department from much unnecessary work.
After all, the intention of the Finance
Minister is to collect taxes during the year.
It does not matter if he gets it every three
months or every four months or every six
months. 1 submit that instead of three
instalments, there should be two instalments
only falling on 1st September and 1st
March.

MR. SPEAKER: Now, I put Govern-
ment Amendment No, 298 to the vote of
the House. The question is :

“Page 8,—
afrer line 2, inserf—-

“Provided that in respect of any class
of assessees referred to in clause (i),
the Board may, having regard to the
nature of dealings in the business
carried on by such assessees, the method
of accounting followed by them and
other relevant factors, authorise, by
notification in the Official Gazette and
subject to such conditions as may be
specified therein, the payment of the
last instalment of the advance tax on
the 15th day of March duriog the
financial year, instead of on the 15th
day of December.” (298)

The motion was adopted,

MR. SPEAKER: Now, I put other
amendments to the vote of the House.

Amendments Nos. 11, 12,13, 55, 119, 197,
198, and 199 were put and negatived.

MR. SPEAKER: The question is:

“That clause 15, as amended, stand par
of the Bill”

The motion was advpted

Clause 15, as amended, was added
to the Bill.

*Moved with the recommendation of the President.



369 Finance Bill, 1969

SHRI SHIV CHANDRA JHA: Sir, you
said the Finance Minister will explain it
later on, Let him explain.

Clause 16—(Amendment of Section 212).
SHRI S. 8. KOTHARI: 1 beg to move: *
“Page 8, line 40,—
Jor “'sub-sections" substitute—
“sub-section” (56)
“Page 9,—
emit lines 10 to 28." (57)

MR. SPEAKER: 1 put the amendments
to the vote of the House.

Amendments Nos. 56 and 57 were pur and
negatived.

MR. SPEAKER: The question is:

“That clause 16 stand part of the Bill.”
The motion was adopted.

Clause 16 was added to the Bill.
Clause 17 was added to the Bill.

Clause 18—(Amendment of Section 215)
SHRI S. S. KOTHARI: 1 beg to move: *
“Page 9, line 41,—

for “assessed tax” substitute—
“said seventy-five per cent” (58)
“‘Page 9,—
omit lines 42 to 44" (59)
“‘Page 9, line 45—
for ()" substitute—
“(b)" (60)

SHRI BENI SHANKAR SHARMA:1
beg to move:

“Page 9, line 41,—
for “‘assessed tax" substitute—

“‘seventy-five per cent™ (226)
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SHRI D. N. PATODIA: This clause
relates to the penaity due to short payment
of advanced tax. The position as it is today
is that interest or penalty is payable only il
advanced tax paid falls short of 75 per cent
of the assessed tax. In other words, a mar-
gin of 25 per cent has been kept deliberately
50 that so long as there is a mistake within a
margin of 25 percent, the assessee will not be
penalised. By the provision under this Bill,
the Finance Minister seeks to remove this
margin completely and the effect will be that
as soon as there the slightest difference in the
amount of tax paid and the amount of tax
assessed, on the amount of difference the
penalty and interest will be payable. I want
to ask: Does he completely rule out the
possibility of a genuine mistake or a genuine
error 7 Is it not necessary in these cases to
have some provision for making mistakes ?
Does he not feel that some sort of a margin
which was 25 per cent earlier is necessary so
that an assessee is not made to suffer on
account of genuine mistakes 7 Secondly,
does he look at the conditions of the small
traders and businessmen spread over the
entire country who are not that much well
aware of the rules and conditions 7

Looking to the cumbersome procedure of
the law and the wvarious formalities to be
observed, an expert advice is needed to file a
return in order and to make assessment pro-
perly. Therefore, the only person who will
be suffering more will be the small business-
men and traders, Looking to these things.
it is necessary that a margin is kept and, I
believe that a margin of 25 per cent will only
be proper.

Another point that [ want to stress is
this. By all these provisions, penalty and
removing of the margin, more and more
powers are being given into the hands of the
income-tax officers. How far is it desirable ?
Is he not aware of the callousness of the type
of working, and of the harassment that is
given to the assessees by the various income-
tax officers 7 For years, for 4 years, for 5
years, for 6 years, assessments are not com-
pleted. 1 am aware of these cases. Even
if there is no complication, even if there is
nothing much to be done, even if the tax has
been paid in advance, just for the sake mak-
ing delay, assessments are not completed

*Moved with the recommendation of the President.
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for years together. Will it, therefore, be
proper to give more powers into the hands
of income-tax officers and remove the margin
completely 7 1 hope the hon. Minister will
look into it again and will accept to retain
the previous provision by keeping the margin
at 25 per cent,
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grefary gRiY | <Y ggeT SYEYSE 91 93
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udce Zaw & fzar, sa% Sy eF Mg §
AR AT aFAE AT FEiIfE I 9
QR UFITEE T IR R gFTSEE A
A7 Fr a9g ¥ =9 I afegT IAEY
T Y UEINE FET § 9 fET udw
FIET E | STRT TEPR §A § I° SH
T Ea Y AT 2N AR A A -
qT 239 FH FHT FUAN | &1 &g W
wifee & ag gt faar mar | A g dar
ff sadroast 99 9 TS @R A
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7 § fr 998 19 F @1 9T 7@ U
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gaTy T &Y amg & § v I
I T FE qAW §, T 75 Arzaw § oAk
T 91Xz oFTIRnT 8, S @iEy eEd
ST AFEE AT |
13 brs.

SHRI SRINIBAS MISRA (Cuttack): On
a point of order. 1 have some doubt whe-
wher these clauses can appropriately find a
place in the Finance Bill, and, I think it will
be clarified by you. Please refer to rule 219
of the Rules of Procedure, Here it is said:

“In this rule ‘Finance Bill' means the
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Bill ordinarily introduced in each House
to give effect to the financial proposals
of the Government of India for the
next following financial year---™

That means, 1969-70.

*...and includes a Bill to give effect to
supplementary financial proposals for
any period.”

This is not a supplementary financial

proposal. These are main financial pro-
posals. Kindly look at Clause 18...
MR. SPEAKER: It also says, ‘and

includes...”

SHRI SRINIBAS MISRA: It includes a
supplementary Bill. But this is not a supple-
mentary Bill. These are main financial
proposals. Here this comes into effect from
Ist April, 1970, i.e., the year 1970-71 and
not 1969-70. My question is where clauses
18, 19 and 20, which are coming into force
from 1st April 1970, i.e., the pext financial
year, can properly find a place in this Finance
Bill, and my submission is ‘no’. They can
bring another Bill for this, but cannot include
in this Finance Bill.

MR. SPEAKER: This is a simple ques-
tion. You have a right to pass a Bill fixing
a particular date for it to come into effect.
It is not a question of Government or any-
body. This House has got the authority to
pass any Bill and say that it comes into
effect on a particular date. Nobody can
question the authority of this House...

SHRI SRINIBAS MISRA:
challenging that.

Iam not

MR. SPEAKER:...to pass something and
say that it will come into effect on a parti-
cular date. The Finance Bill, which you are
approving or rejecting, includes a clause
which says that a particular tax comes into
effect on a particular date, It need not
nevessarily come into effect immediately.

SHRI SRINIBAS MISRA: My gques-
tion...
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MR. SPEAKER: I have given my ruling
to your point of order.

Mr. Abdul Ghani Dar.
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AN HON. MEMBER : You should

be soft,

SHRI MORARJI DESAI: I do not
understand how my hon friend says ‘I should
be sofi’. How 1 am hard I do not urnder-
stand, Recovery of tax is always a hard
game. [Itis not a soft game. No tax can
ever be soft. ltis always hard. Mobody
wants to pay a tax. From that point of
view 1 have undcrtaken a duty which is a
hard duty. 1cannot do it in a soft way.
It is not possible for me to devise a method
like that. Then to say that penalty should
be levied on the big people and not on the
small people is something, a theory which 1
have heard for the first time. Evasion is
evasion, non-payment is non-payment,
whether the sum is Rs. Sor Rs. 500. 1Ifit
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is'Rs. 500, he pays a higher fine. If it is
Rs. 5 he pays a smaller fine. They say
that smaller business should not be involved
in this. After all smaller business men
should have no difficulty in giving accurate
estimates, Why should they have any diffi-
culty ? They have not many ramifications,
they have no complexities. If they have
complexities, they are making them for them-
selves. Why are they making these comp-
lexities ? What is done 7 After all there is a
change made in the penalty this time,
Formerly a margin has been allowed and
that is maintained. If the shortfall is upto
259, no interest is charged. That is,
if a man has to pay Rs. 100 by the assess-
ment and the advance tax paid is Rs. 75 or
above, he does not pay any penal interest.
Formerly what was done was that if he
paid Rs. 70 or Rs, 60 instead of Rs. 100,
then he was charged interst on Rs. 75 minus
Rs. 60. Now what I propose to charge is
on the whole thing evaded. If itis Rs. 100
minus 65, then he will pay on Rs. 35 and
not only on Rs. 10. This is the only diffe-
rence. [ think what was done before was
not proper. Itis now only being set right.
He is paying only on the evaded amount,
he is not paying on the whole amount. 759,
margin is kept for giving lenience so that
upto 759 if they pay, no penalty is charged.
If he pays even below that, then to charge
between Rs. 75 and the limit below would
not be fair. That is what is sought to
be done.

MR. SPEAKER : I will now put all the
amendments to Clause 18 together to the
vote of the House.

Amendments Nos. 58 to 60 and 226 were pul
and negatived.

MR. SPEAKER : Iwill now put Clause
18 to the vote of the House. The question is :

“That Clause 18 stand part of the Bill.”
The motion was adopted.
Clause I8 was added to the Bill.

* 13,07 brs,

The Lok Sabha adjourned for Lunch ull the
Fourteen of the Clock.
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The Lok Sabha re-assembled afier Lunch at
six minutes past Fourteen of the Clock,

[SHRI VASUDZVAN NAIR in the Chair]
FINANCE BILL, 1969—Conid.

ot 7y fom@ (877 wwmefy ey,
Y OF UaeqT T 9% &0 A 7g A
2 fF 3w a9 oY fawr faias gt ooy
£, 99 W A Tgg A9 @A wfgd wify
T T9F 91 GCHIC ¢ IqF Afeaqed & a1t
TH w9 & #=g 2, 9T =9% s F
T favir sTEar g1

& gfaar &1 9T 75 FY ST s
=17 feamaT |vgar g1

MR. CHAIRMAN : The hon. member
was present in the House in the morning.
1 believe the same point was raised then.

ot vq famy : § g qEr 9Er @
21 f 99T eaq gfga #7 ST 75
(1) = (2) v a7 famrn =mgar §
T T AFRE

7511) “The Prime Minister shall b=
appointed by the President and
the other Ministers shall be
appointed by the President on
the advice of the Prime Minister.”

(2) “The Mininsters shall hold office
during the . pleasure of the
President.”

W TAA T § IEEt a9y e ot
glo FIfFT g7 dgg ¥ | @ 99 aF
3o SfFT 47 aTga #1 Wl 41, zwer
4, 79 aF qg GCFIC T4 a9t 47 | oaF
ero TFFT gdT gw Al & 1= ¥ g
&, 7% egafy A § 1 e W AT Ay
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g f5 mor v uewwfa, wmwfa &
AW FH FLWR F 9T Wl 9T ug
U@ 99 @I g, Fifw Irgin Ir8 TAq
& 78t feard &1 woT gw dfgam &
#rF ard faerar &t w0 T & zfa
F gamfas fAega & @@ & game 99
wregfa § 98 wwafa & A w9 FT
g & 9 Tozefa & A sfawz @9 2
agaq g awa 1 fafe §1 & wh aa
¥z aFR Y 38 foe & ag fram
aifgd oY 1 3aF @iz § 75 (2) 9% wwA
B @Far 2

Fatoarfw g0y agamar g%
eeqfa #Y weil 91 9T qw T T9AT
w7 7% 75 (3) ¥ sga fam siF
F ofr =7 gL F7 giftes &, SO0 wa
a% afgmr 1 w&a 9 T9F  ar aq
a% & AR 9% & #raT g R g
wfqurT & s wregafy w1 ST @A)
T aT g v i AU gmr Az g fE
¥ Tregafa A@F Tezafa F1 FIH F37 AT
safea am 13 &1 I=E Amdr gfRa
TTEY F1 AT &1 F9T 99 Al g1 |
oY grem ¥ TH EXETC AT TEET AT
g | gg FEIK @ &1 1T gATq A9
AT AFI FT F0 qA1Y | Ig AT aga
& e gaafAE g &1 9w A% A
& g o

a7 % Tsgafa &1, 79 a7 Wfew F
¥, w4 fremr 7€) gorr 1 oo & fraw
FY ag weAT qget AT gE § ) §AfaY 5w
aaF X & &t AwAr Agar g oAk
strat favir =rgar g1 & ag ar @
o1 31 § i wsgafa & frew & aar
27 W 7g mrAr snaar fe AU s & Aar
F1 AT o fopar o ) F g9 A€ o @
§ | O TAST AT TCE ATHET & 1 F ST EY
TAFT I3 A%d & AqAT 9rET & | F a9
BT E | THHT THY FE g AEY
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21 # ¥aw Fearfrs @At @ 9
WE

SHRI MORARJI DESAI : The hon.
Member has great ingenuity, I grant, but
it does not help in the interpretation of the
Constitution. He forgets that the President
is never dead; it is Dr. Zakir Husain who
was dead. The President is a continuing
authority. Unless the President dismisses
this Ministry, there is no guestion of having
another oath-taking, 1 do not know what
ridiculous arguments he puts forward.

st 7 fomd 0 smo o o 3 @
§? mgagasa & fs fdegom g1 o2
aga & anal @1 fefegaw sma @) #
TAT @TET ATF ATEX 9T 1A ATAT E |
78 wse faa & afeafraa &1 sore ang
72 fF 99T aER wgA g e oA
gt A% adf g @ & gEl g@ oax
aATE |

MR. CHAIRMAN : The President is in
office; it is a continuing office. If there was
a situation when there was a vacancy and
there was nobody occupying that position,
then there was a serious constitutional crisis.

st w Yamd : wsfam a@ gim
wfwa wwg 7€ giat wfed

MR. CHAIRMAN : Only then this
provision could have been invoked. The
office of the President has immediately been
filled up and the Vice President has taken
over as President, So, I think we cannot
give any credence to the argum 'nts advanced
by the hon. Member and I think there is no
point of order...... (Interruptions.)

SHRI KANWAR LAL GUPTA : The
Government was at your mercy ; you could
have dismissed it . ...(Interruptions.)

o A fomdr : ag 7z 790 E fr og
s Afma § T8 &)

MR. CHAIRMAN : I think we were
on clause 19. Shri S. S. Kothari,
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SHRI 8. S. KOTHARI : I bave nothing
to add.

MR. CHAIRMAN : Shri Himatsingka's
is the same as amendment No, 61, Shri
Patodia’s and Shri Kothari’s also. There is
an amendment to clause 20. Shri Kothari.

SHRIS. S, KOTHARI : I have nothing
to add. Only Shri Sharma wants to say
something on clause 22.

MR. CHAIRMAN : I shall put clauses
19 10 21 1o the vote. The question is :

“That clauses 19, 20 and 21 stand part
of the Bill."”

The motion was adopted.
Clauses 19, 20 and 21 were added to the Bill.

CLAUSE 22—(Substitution of new section
for section 273.)

MR. CHAIRMAN : We take up clause
22. There are certain amendments but they
cannot be moved. Shri Shiva Chandra Jha.

SHRI SHIVA CHANDRA JHA : I move:*
Page 11, line 10,—

"

for “‘ten per cent.” substitute—
“fifty per cent.” (169;
Page 11, line 20,—
Sfor “ten per cent."” substitute—
“fifty per cent.”™ (170)
Page 11, line 24,—
Jor “ten per cent.” substitute
““fifty perceat™. (171)
SHRI S. S. KOTHARI : I beg to move:*
Page 11, line 3,—
omit “or” (64)
*Page 11,—

omit lines 4 to 6, (65)

*Moved with the recommendation of the President.
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Page 11, line 22;—

for “and” substitute *“.* (66)
Page 11,—

omii lines 23 1o 28, (67)

SHRI BENI SHANKER SHARMA :
1 move :*

Page 11, line 8, after *‘sum”’ insert—
‘*equivalent to the interest charged.” (201)

Page 11, omit lines 9 to 28. (202)

Mr. Chairman, Sir, this clause deals with
imposition of penalty for failure to pay
advance 1ax. This aspect of the Bill requires
a thorough change specially in the view of the
subsequent enactment of section 140 A Sir
after all, what is the crime that an assessee
commits when he is not able to file his return
in time or when he is mot able to furnish
certain other particulars 7 Besides as for every
fault, there is a penalty, the penalty should
be commensurate with the fault and should
not be in any way excessive. Under sections
216 and 217 interest is also changed for the
short fall in estimates. In addition to that,
if there is a deliberate attempt on Lhe part
of the assessee to file a reduced estimate,
of course, he may be charged a penaity. But
then, what should be the quantum of the
penalty ? The penalty proposed is 10 to 150
per cent, which is rather excessive under the
present Income-tax Act. Now 2 days, every
assessee is saddled with five types of penalties.
There is a penalty for the late filing of
returns; there is a penalty for non-filing of
the estimates, and there are penalties for so
many other things,

I would submit thai the Government
should not make it a principle of raising
money by imposition ol penalties. After all,
the Income-tax Act is meant for collecting the
tax on income, and penalties should not be
made a source ol income. 1 have, therefore,
suggesied that after interest is charged at
the rate of nine per cent, the penalty should
not exceed thier amount equivalent to the
interest charged, because the penalty imposed
should be commensurate with the guilt, if
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any and it should not be out of proportion
to the default.

sit famm == Wt : S giw a3 AR
7 o W fet afes s & =
FW 2 AR 9 AW F fag @z =T
2 zAd fas w4 oY Ay @T AT AR
g:

**Not less than 10 per cent but should
not exceed 150 per cent.”

THFT dawad ZaT g 150 qwdz 1 3|
9HE FT Fgd § 6 AT FA | U=AH
Zaq 3 AT Y OCH & 41 U & ACH
g 99 AT AT & SEET sgwiA
Sto FEEIL 7 2T &Y 3l &7 af F4g
sfg ag & &9 & aqmar ¢ 1 gw At &
T @ge g 6 o o ar o A @
I AT FEdr At Ay TifgT | famwr
v M WX Y ¢ uzaw  AfEw 2
TET | oAT St FY oAy ¥ S F wvey g2
% wgwa g1 afz feer @ Emwam
W 37 fyod ewr far g @ g T
98 U=aig 34w A7 Tigar § Y afz guu
qg AT FIET § A T 7 IAWr G0
fa% ? qm qvde aga w9 2, var & Aar
g1 affm Hagdr awwar g fF 150
T gy wART g AU g ¢ fr
T e 9Tz, @t fewer FETE W oA
54T F@T 2, IS [AT g1 AT |
Fagar g f5 faw aofr st mwox 7R
FT |

SHRI MORARJI DESAI : The question
of penally is one where there can be difference
of opinion. I do not deny that. But, on
the one side, I am being told that | am not

very careful in recovering the income-lax
dues. (Interruption)

AN HON. MEMBER : It is not that.

SHRI MORARJI DESAI : It is also a
tax; advance payment is also a tax. What
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else is it 7 Afterwards, it will not be taken
from him. So, it isa tax which he pays.
We have passed through the stage where
advance 1ax is in dispute.

AN HON. MEMBER : Punishment.

SHRI MORARJI DESAI : The question
of punishment is one which comes into
operation only when the psrson does not
carry out what the section requires him to
do. Therefore, the punishment has to" be a
proper one. Otherwise, what is thz use of
keeping a punishment ? There can be diffe-
rence of opinion about this, but I cannot
accept my hon. friend’s opinion in this
matter. 1 have put forward my view, that
is, the view of the Government. I cannot
accept the amendments.

MR. CHAIRMAN : [ will now put all
the amendments to clause 22 to the vote of
the House.

Amendments Nos. 64 to 67, 169 1o 171,
201 & 202 were put and megatived.

MR. CHATRMAN : The question is :
“That clause 22 stand part of the Bill."

The motion was adapted.
Clause 22 was Added to the Bill.

Clause 23— Amendment of the Fifth
Schedule

MR. CHAIRMAN : All the amendments
to this clause are ruled out of order,

SHRI S, S. KOTHARI : I want to speak
on this clause. Cotton mill industry is one
of our major industries engaged in producing
a basic necessity of life. Government has
included this in the list of priority industries,
which means this industry would be entitled
to a development rebate of 35 per cent
instead of 20 per cent. But in the Act as
it stands, there is a provision that from Ist
April 1970, the development rebate would be
reduced for priority industries from 35 to 25
per cent and in other cases. it would be
reduced to 15 per cent from 20 per cent.
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Development  rebate  performs  two
functions, particularly in an inflationary
era. Onp the one hand it gives funds to
the assessees to provide for the higher
replacement cost of machinery, which
occurs because prices of machinery have
gone up. France and certain other countries

have a system of providing depreciation on .

what is known as the replacement cost
basis. which provides for additional cost of
machinery. In this country, we have stili
the conservative, historical cost basis.

Development rebate is also a vital incen-
tive for growth, Our corporate system of
taxation being what it is and taxes going
upto 66.25 per cent, development rebate has
a very important function to perform. Out
of 150 countries, in 144 countries, corporate
taxation does not go beyond 50 per cent.

SHRI MORARIJI DESAI : There are no
amendments to clause 23. Does he oppose
the clause ?

SHRI S. 5. KOTHARI : I am not appos-
ing the clause The Deputy Prime Minister
has included the cotton mill industry in the
priority industries and granted higher deve-
lopment rebate to it. 1 want that this
should not be scaled down after one year.

SHRI MORARJI DESAI
different proposition.
here.

: That isa
That does not arise

SHRI S. S. KOTHARI : If it is scaled
down in 1970, it will scuttle the growth of
industry. So, development rebate should
not be reduced.

There are certain priority industries which
are entitled to 8 per cent reduction out of
their income, 1 submit that cotton mill
Industry also should be entitled to that
relief. Out of its gross income, before
taxes, 8 per cent should be reduced as tax-
free. That is the benefit which all other
priority industries are entitled to,

SHRI S. R. DAMANI (Sholapur) :

ir, I also associate myself with the sugges-
tion made by Shri Kothari. 1 thank the
hon. Deputy Prime Minister for inclu-
ding the textile industry in the list of priority
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industries, but it is only up to development
rebate. I think there is no other industry
which has been included in the list of
priority industries only for the purpose of
develpoment rebate. Other industries get all
the benefits of priority industries. Therefore,
I request that textile industry should also be
included in such a way that it gets fuli
benefits of priority industries.

SHRI MORARIJI DESAI : Sir, I do
not think it is necessary to give all that full
concession. It is therefore that partial
eoncession has been given. [ see no reason
to change it and extend it further.

MR. CHAIRMAN : The question is :

“That clause 23 stand part of the
Bill."

The motion was adopted.

Clause 23 was added to the Bill.

MR. CHAIRMAN : Shri Masani’s
amendment No. 14 seeking to insert New
Clause 23 A, I am afraid, is out of order
because it is beyond the scope of this Bill,

SHRI M. R. MASANI : The two
speeches made here were in support of this.

MR. CHAIRMAN : But
the scope of this Bill.
out of order.

it is beyond
1'am sorry, it is

We now take up clause 24.
Clause 24—(Amendment of Act 27 of 1957)

SHRI KANWAR LAL GUPTA : I beg
te- move :*

Page 11,—

omit lines 45 and 46. (15)
Page 13, line 10,—

after *‘equal to the™ inseri—
“fifty per cent of ﬂ;e“, (16)

Page 13, line 12,—

acd at the end—

*Moved with the rccommendation of the President,
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tively.

tively.

Finance Bill, 1969 VAISAKHA 16,
“except in such marginal cases who
have been assessed on net wealth of
not more than two lakhs in the case of
individual and not more than four lakhs

in the «case of Hindu Undivided
Family; in such cases in addition
to the  amount of wealth tax

if any payable by him, a sum equal to
two per cent of the tax for every month
during which the default continued but
not exceeding in the aggregate hundred
per cent of the tax;" (n

Pages 12 and 13,—

omit lines 16 1o 42 and 1 to 26 respec-
(70)

SHRI S. S. KOTHARI : 1 beg to move:*
Page 12,—
after line 24, insert—

“(iv) agricultural land and growing
crops, grass or standing trees on

such land;™ (72)
Page 12,—
omit lines 26 to 29 (k)]
Page 12, line 30,—
omir *(ii)" (74)
Page 13,—
omit lines 1 to 26. (75)

SHRI D. N. PATODIA : I move :*
Pages 11 and 12,—

omit lines 41 to 48 and 1 to 42 respec-
(132)

Page 13,—

for lines 1 to 26, substiture—
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“In the wealth-tax Act, 1957, in section

18, in sub-section (i),—

(i) in clause (i) for the words “‘two per
cent”, substitute the words “‘ten per
cent,” and for the words “fifty per
cent,” substitute the words “‘two and
a half times,”

(ii) in clause (ii) for the words *‘ten
per cent,” substitute the words
“fifty per cent,” and for the words
““fifty per cent” substitute the words
““two and a half times.”” (133)

SHRI J. MOHAMED IMAM (Chitra-
durga) : I move* :

Page 12,—

amit lines 16 to 24 (142)
Page 13, line 10,—

after “to" insert *‘five percent of” (145)

SHRI SHIVA CHANDRA JHA :I
move :

Page 12—

after line 9, insert—

“Provided those animals are not ele-
phants ;" (173)
Page 12,—

after line 18, insert—

“Provided those animals are not ele-
phants ;" (174)

SHRI DEORAO PATIL (Yeotmal): I
move* :

Page 12,—

after line 24, insert—

“(iv) agricultural land, its products,
trees, wells and its belongings ;"
175)

Aaii

Y

*Moved with the recommer of the Pr
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SHRI SHIVA CHANDRA JHA:I for “net wealth” substitute “‘wealth-tax™
move :* (212)
Page 13, lines 17 and 18,—
Page 13, lines 5 and 6,—
for “net wealth” substitute *‘wealth-tax"
for *‘one-half per cent.” (213)
Page 13, line 18,—
substitute—
for “net wealth” substiture *‘wealth-tax™
“five per cent.” (176) (214)

SHRI BENI SHANKAR SHARMA : 1
move® :

Page 13, line 6,—

for “*net wealth” substitute
“wealth-tax"

Page 13, line 7,—

for “‘net wealth” substitute

~‘wealth-tax™ {207y

Page 13, line 8,—

Jfor “net wealth™ substitute
“wealth-tax"

(208)
Page 13, line 10,—

for “net wealth™ substitute
“wealth-tax"

(209)
Page 13, line 11,—

Sfor “net wealth™ substitute

“wealth-tax (210)

Page 13, line 15—

o Jor “net wealth” substitute ‘‘wealth-tax"
(211)

Page 13, line 16,—

Page 13, line 19,—

for "'net wealth™ substitute *wealth-tax”

(215)

Page 13, lines 20 and 21,—

for “'net wealth” substiture *‘wealth-tax”

(216)
Page 13, line 22,—
Sfor “net wealth” substiture *‘wealth-tax™
’ (217
Page 13, line 24,—
for “net wealth” substitute *‘wealth-tax"
(218)
SHRI MORARJI DESAI:I beg to
move :*
Page 12,—
after line 25, inserr—
‘i) after clause (iv), the following
clause shall be inserted with
effect from the 1st day of April,

1970, namely :—
“(iva) agricultural land belonging to the
assessee subject to a maximum
of one hundred and fifty thou-
sand rupees in value :

Provided that where the assessec
owns any house or Part ofa

* Moved with the recommendation of the President.
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house situate in a place with a
population extending ten thou-
sand and to which the Provisions
of clause (iv) apply and the value
of such house or Part of a house
together with the value of the
agricultural land exceeds one
hundred and fifty thousand
rupees, then the amount that
shall not be included in the
net wealth of the assessee under
this clause shall be one hundred
and fifty thousand rupees as
reduced by so much of the value
of such house or Part of house
as is not to be included in the
net wealth of the assessee under
clause (iv) : ' (299)

Page 12, line 26,—

SJor “(i)" substitute —

iy (300)
Page 12, line 30,—
Sor “(ii)" substitute—

“(iii)"” (301)
Page 13,—

Jor lines 3 to 12 substitute—

“(i) in the cases referred to in clause (a),
in addition to the amount of wealth
tax, if any, payable by him, a sum,
for every month during which the
default continued, equal to one-
half per cent, of—

the net wealth assessed under
section 16 as reduced by the
amount of net wealth on
which, in accordance with the
rates of wealth-tax specified in
Paragraph A of Part I of the
Schedule or Part II of the
Schedule, the wealth-tax
chargeable is nif, or

(A)

the net wealth assessed under
section 17, where assessment

(B)
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has been made under that

section, as reduced by—

(1) the net wealth, if any,
assessed previously under
section 16 or section 17,
or

(2) the amount of net wealth
on which, in accordance
with the rates of wealth-
tax specified in Paragraph
A of Part Iof the Sche-
dule, or Part Il of the
Schedule, the wealth-tax
chargeable is nil,

whichever is greater,

but not exceeding in the aggregate, an
amount equal to the net wealth assessed
under section 16, or, as the case may be,
the net wealth assessed under section 17, as
reduced in either case in the manner afore-
said ; ", (302)

st vy famd : wmfy w@w, '
AT FT AW &1 28 QY faw
AT F FTT Fore-wTOr H Fgr 47

“I] am advised by the Attorney-General
that Parliament is competent to legislate for
the levy of wealth tax on agricultural land.”
IJHH 41T 6 AIT H 5T AL F HIEAT F
ST IS T ¥ HT gAT A AT it
oo AT ¥ Fgr 4T & =T THodto Femil
Aog oo fear d fs oot o falm @
gam g gaMITawmFgrafs
off AT 3T A o9 g ¥ e
iy gofer R any Jeg &4 F Ay F
4 A qET &) T grew A gw A
F ggr wir @ f5 s drown T
T« feafd Y T 5 1 g, AAAT
geeg, = ew fagrd S, w1 oag
arer ot §, T Tem F1 e g g b
A GEH-AATE ¥ g A T
ger T @R R faw WA feafa v
F4, at 79 § qewar gt 1 wfeT Iu%
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arz oft Aot W A § 1 a9

63 6911 9T & :

“I have consulted the Attorney-General

and I have got the Attorney-General's

opinion before me.”

s ot qrASAr ¥ 4g WTF Fare gor
f& Far agwm qeHl-sAT, oft At g,
FY gt AT 9T, A AT AT KT FEAT
=rfge ar fF & gad ogo 9 wEr-a4,
St TEIQ ¥, &) geArg S A FgEET
et § A A Ay A ogd 1 9w
fom g7 #1 I FrreTE A7 19, I feafy
feega ore & T 16 7S F W A
Hog ga A A e angmary #
T & & gor mar a1 ar A, o S
o ¥ w7 g, il #t
W AT AR AN R A9 TEH dg W
FOIAG & 8, T4 IA* AGATT 1969 F
FIA HAEY CEHT JAT A E Fqrg
T HIHAT HOAT & | TEH FIL I8 A\ §
8 AT T 7Y UerHT A ®Y 9 12 /e
FTATE | AAW AERY, 9 IH qwE q
FaTET #Y IBTAT dTAT § A A FAE A
78 o fr oo &= < & v feafa
=t Tyee 4t A9 fear ! iR 99 g
@ w9 & F9, g fea 9% g ww gan
fF A g agE T Mo ca s A
wafs 8 A aF I ¢ T Ty
AR 91 4T | A doq EFF AT FTT AAT
safae &Y g sqaeqr w1 gam SomaT |
St famr warar v Afe srsrer T
& g1 o1 5 o9 ag FT9 ATY q9 IoTE-
o | T F s faoim avgan g0 s
«HETT F AT TH qTATGHT T AT
fge fF T axg #7 Toawedt - (smm-
) A ? F g A v g
f& 3aF faars Mg Agarr Forar s
(saaeT=)

st QR0 o TTRER ¢ F ag ¥y @
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# fir 77 et 77 o 7 3 (swwEw)

oft wry fersrdr : srars e @ st
g ! A ¥ AT | Feqw w@NRd,
fg=d ¥ A 9% TR @OF qAar 1 at
X AT 9T AT AW FAT A TET g0 | &
FATET F qEA & avg ot @ AR WS
IFg ¢ 5 i S T ad AR

A A A W ¥ w0 ag) aw

s AMA R qer d; o &4 7o
/Mt ¥ wrer At frar fe o A% @
aFar § 7 wrawst W & Fgd € fFoqer
2 | wmfag see1 gwE W wE
FATIAT | T8 FW A€ TH AT L |

SHRI MORARJI DESAI : May 1 say
that the hon. Member goes on repeating all
the while that he wants you to scold me
when the hon. Member who deserves scolding
is the hon. Member himself ?

it vy fomly : FfFA ag Tmsw A SR
# feord weaT g 7

it wrereeit o ad & T g
4 qg waT Fg7 T 41 4 ag w2
GEHE g A Ta A T g fag
A& #g e gy ar 71

ot wy forerd : adt eSfafwedt smad
9T 4T 77 |- sae)

8 @ & Fg @1 §, M9 § <Afafs
Fet T q@T T 91 (sgEe)

st wroreelt ek - F FE g e ogR
e @t fwg 1 e w0 faeer @ &
aart | ¥ a gaar g aR S 6 of
AT § | 19 A A o g Afee ) &
faeam 78t wTgan wifF I8 1 T
g A W AR AgEr gE &
g FTAT Frgar | = TR agt 5w W
gifo 7 &1 IEA A H 4R qer @
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Fa ¥ g wgr o F A AW e
S ST AE &1 FERT O FHEET
et =rfge @ & wwar v § 7@
Fa1 a1 i 7g adwra QT S F1AG
21 &% gg @@ 72 741 fF A7 Tl oA-
T FT & | AfFT gl T, gETEt -
2 ) vzt st ggre fag SEag £
gg SHi¥E QT & WAAT @1 A 9T
I &g & 77 wErl T w71
wnarr Arfga &y &7 ag «t wrar fear
SHifrg 8 wrsr 1 ag gam 1 A1 3AA
aF g ? oA faemar ag 8 WA A
faar a1 1 I3 Fgr waET Arfgy a
ag #7 fear

it we fomdr - sowy wdfafesst gor
T oaqr f&T 1 WA gew w1 AR
qIMET - (SWANACT) - oHST S FI ST ATE-
Feft Fe A W F qrAA A w

w} HyCrest A ¢ srEdEEt a8 &g
Lata e

=it 7y foed : agt 78 Fard, A
¥ frem # ffvo - sem 2,
o Fgig ! Fad sgar g AR
frarer w2 §ifom, s fase ST At @
fgrma A H §, & soy ATA AT AT
N T grI9 # A g g wrere
FZA § - wEaA

MR. CHAIRMAN : Will you all please
resume your seats ? Iam on my legs. I
do not think there is any point of order invo-
Ived in what the hon. Member has raised.
The contention of Shri Madhu Limaye is that

there is discrepancy in the answer given by
the hon. Minister.

=t 7y famd - wfra 39 gEfes
FIEH

o} Wt dad  SEaY @1 smaEr
A 2 |
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sit wy fowd : g, ag At ¥ A
2, anit s 77 fR grew ¥ #7r - wa-
g 774 FFEGAT F1 7T Aqeq g 7

MR. CHAIRMAN: I would request all
of you to resume your seats,

Will you resume your seat ? If Mem-
bers want to say something. I will give them
a chance. All Members need not get up at
the same time and shout. Each Member
can be given a chance if he wants to say
something.

MNow, if this matter has to be pursued
further, there are other methods for it. The
Rules of Procedure provide for that. 1
would request the hon. Members to resort to
other methods -that are provided in the
Rules. Tdonot think any point of order
is involved at this stage. It was appropriate
for the hon. Member to raise it because the
particular clause is being discussed. The
explanation has been given by the hon.
Minister. If the hon. Members are not
satisfied with the explanation, there are other
methods for them to pursue that. [ request
the hon. Members to drop the matter for
the time being.

SHRI 8. 5. KOTHARI : On a point of
order, Sir.

MR. CHAIRMAN : What is the Rule ?

SHRIS. 5. KOTHARI : This is about
the constitutionality of the clause,

MR. CHAIRMAN : Why not discuss
the clause 7 Why should we waste our time
on points of order. I think it is better we
discussed the clause. Shri Masani,

SHRI M.R. MASANI: We want to
oppose the whole clause. This clause has
three parts (a), (b) and (c). As regards (a)
and (b), they deal with the application of
wealth tax on agriculture and (c) deals with
the increase in penalties concerning wealth-
tax. Both these provisions are equally objec-
tionable. Therefore, the whole clause is not
acceptable to us.

So far as the first part is concerned, the
wealth-tax on agriculture, some of us have
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already spoken on the occasion of the Budget
and the Finance Billand I do not wish to
repeat what has already been said. Several
of my colleagues feel that this attempt is an
unconstitutional one and that validity will be
challenged. As you are aware, Sir, it is
not for Parliament to go into the intricacies
of validity. This House has to discuss the
matter on merits and it is for the Supreme
Court to decide the wvalidity, That is why
you, Sir, did not entertain an argument, a
point of order, on this issue. ~

1 would like to take the stand that this
clause deserves to be rejected on broad
economic and political grounds irrespective
of whether or not it is valid. If it is passed,
it is for the Supreme Court to strike it down.
The broad grounds are that agriculture needs
incentives. It has been a depressed industry
which has been very harshly treated and
shabbily neglected. 1In the last twenty years,
since our Independence, in the Second and
Third plans, this vital basic industry of ours
was treated in scurvy fashion. Capital inputs
have been denied to it. If in spite of that
there are citizens of the country who strive
hard and produce a good cropand make a
profit, it is premature at this stage to try to
mulct them. But that stage will come later
if agriculture ever becomes a prosperous,
thriving industry with a stable base which can
stand one or two bad monsoons and not be
prostrate,

Again, at the end of social injustice to
our peasants by the urban interests, riding on
their backs, as Mahatma Gandhi said, now
comes an attempt to tax the rural people.
Until this past injustice is undone, those who
cultivate land, whether big or small, deserve
well of the country. Let us leave them alone
for a few years more. A few years later,
if agriculture does extremely well, this pro-
position might be considered. Till that
happens, we oppose the wealth tax on any
agriculturist whatsoever.

So far as (c) is concerned, the penalties
for non-filing of returms of wealth-tax are
severe enough. It will be surprise to the
Housedo know that the existing penalties
are already too severe, that is, 2 per cent of
the tax assessed for every month of default,
but not exceeding 50 per cent of the tax asses-
sed. Surely, a penalty as high as this does
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not need to be further aggravated. Now, the
hon. Minister comes forward and tries to
double the penalty. It is vindictive. It will
defeat the very ends of justice. It will lead
to more concealment and more evasion of
tax. Any bona fide assessee will be have
like a criminal because he is sought to be
treated like a criminal. 1 suggest that the
status guo is adequate and that increased
penalties should not be accepted by the
House.

We shall, therefore, oppose the whole
clause and divide the House and not allow
it to be passed without a division.

st WA e e ;o wta o, § o
AT ATET FT WAGT FIAT AGAT § AT
STag FMAE, F A F FX T A
fadg FTan g1 7% sy fa=me & or-
ofs sft, 78 W@ ¥ =faem & agen w1
2 99 Foq W o wad wfgwrfa
T oWAY AT F O @ weAq faw &
wftg & #¢ faar T w @ @
g s faw g wigAew faw
grm, famas @ wa-fadas &1 awg
Farr 9@ § gg a1 Fgav § ol g8
Faa A0 a1 O 9t NG vy A
g, afes smw &3 gu sfaww &t
1 47 9 fa &

gamafa oY, w9 T gy 0w
TeT FEI UFE IATAT 91, JEFT ATE@
FITT 9T SHT §AT, ATGT AT WL AT TH
7, afew e g FOLT A 9T N
AT &, 7 F9E 4 T TALEE 91T g,
afes g & &1 WA T@ET AW FC
hy | g AF ¢ fr e dmwm v ag
7g faar & fF og st @, Sfea &
I WEAT AGN § | A e § Avgw T
FY oY uear 86 &, w&H v ag foa gaw
2

“'Taxes on the capital value of the assets,

exclusive of  agricultural land, of
individuals and companies..."
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THH W CRAGET W AEET AT
T 9 F1 AT w1 97 o famr
AT AT 5 A= AMfeH 248 F Y Fgr
T g—
“Parliament has exclusive power to
make any law with respect to any matter

not enumerated in the Concurrent List
or State List.”

TEY T TITAT LA X FE Y, AR AW
T A F A1 UEARAAA FT AT qAAT
27 goi &Y T wer faw E—

‘...exclusive of agricultural land, of
individuals and companies...”

¥ fawiger 3917 8 o &, fawsz @t o
%, wr-uwfaza @ oy & Mfarer @ o
& zafed & ara@ Ao FO arew §—
dff ag & sy @ @ A g
TER FY ey 5 o are § g
AT H | Y I AT 80 wfEa F=@r
sarfad g9 FT § —safady G #Y
T FE F¥ @ T Aifgy fr oag A
v 3w fadms o g—3g dF Far
FEt &

z@ faw & M A oFEr R
2N 1 T Y wEee R §, Sy o
¥ v 1 wea ot 8, SfF ag
T gt & 1 gy ST a9 & ge awr g,
v fF @0 7@ FoT #1 @ faw q g
g1 d0q iqm anfeasd «m &41, 9%
T & SRT AT AT T AW R G
FO | i et 91 5 oFg oW A
FgF ot Afew smmm T maw @
il AT Y 3 dr e s

14-43 hrs.
[Sarerw Wi e g

THA 17 & ol smaw Fa g f 2
T #1 & aadl, o fs we -
TEH fER a0e FT WY, fawn
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T T ST FAT & GF A AG |
IT qAAT THF gF W AL 8, fa et aw
HE gF U 7Y 2, Fag 0 F afuwiw
AT THE 0 H AH §, ST AL WH
& ¥ 79 2, ug darfaw & a1 A
e ¥ o @y §— &Y @Ed § & qeeg
w3t wagIeT ¥ FET fF T 57 OO0 K7 {0
fer i & @ &, fog fod ag maa 9
FT@E? F0 ey grdenm @ fF ser
a1 ot g 5 oFe gEer aew X
#fay . (smaew) . W0 F T FR
W EfF e & A6 S A A
T gnft | WY B FT IF AW A
WEAET F1 WIFT 3G a9 ATIH @y
feqfar & ST 2Rl 1 gt AT @
fF fee F2i T8 7 ATR TF AL
stz &f o, ag IW GRTC AT Gy TS YA
HARaE NPT M LR
G Y FAT F THTH 0F F19 § A=
g 1 ST HIEX AE S at gEE
ek Recicoc vl o M pl -t
g A TR fEers ueieE SWd R
I TIETE K WA F0 fF ag e
FET  EEA L I TH FEE A
g F |

§eet & At ¥ wE! qET ¥ A 9
Fg1 & & IuaT qudw F@T § | G w7
waaa wtweaew Ag g afer
@Y AT @ AW F L@ IqHT
e Fhoede & 31§ UF IEEI A
§—ur aford feeft st 41 deq wfer-
ARt | @@ 5 gL § WX 9ES 9H 0F
TFM & | I9 SR F AFE A FHT AT
#far ag 50 gL =AY AT g, AfEA
W 4 AT 409 &9 ATRRET 9EaT
F9T 55 AT A § - AT AT Ffew
g &, afz sy =X deq dw sl 1
us @ S AT FBTHL ALUAA
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fa 3 ar 3T REE qar-rwT fm-

Y W IFT Foq Feg-fEaT F AT

T F ygER 1 | 5 g § 9l IuE
g2 & sgae | 9t § A% oA feafy
ag OiF §19 aF fed w1gw 9Ef w5 a
5 @i & WX wEE § R fegoe fEar
g §7eY | W@ 5 g @ A,
faat SeaYr 4o & 97 Y g7 e F
TJET ST, AT FY T dow 7 W@y
F apfor g JrEa 1 e AT & fgEw @
et AT I A TF WA A S g
TG 9T 125 ®o dedt A & gt 125
%o W17 FPr | ATE 5 FIATC WX | IHW
e ¥ wifawe Faer § sy g T
@it #1 g femr oo wEY E @t
FqahTe F g AW e @
grir g wam f5 sfdee @,
Fy fF Far-sorRe A &, 718 M-
atfen awlt o 8, #1§ Fam 5 15
AL 597 9 UFg A=t qHA 2, H1E
FZAT 20 FATL TIT G TFF are FHA
&t grera o gl H g ¥ G, A
g mEl # A &= @) st iR ow
feram=T a7 Gaeel TS AT —eT FEY
# fr gt agi -fed o g A
qgT FW @AW § N IW FIGT F "R
A, gAY TE AT g o FEy E—
TIH ATH AT TF A1 CFIgE -—AA AT
g m fF s SAwr g A ot 3%
gr g A IFEr ;v ey geEn
Gaedt & &7 § T[T AT |

% WA §T6T : TF o169 §1 e
farelt e formme & e €Y 2

=it Pt /W q@: e R F ae
5 UFT IHA g A1 IART ¥ |07 OF AT
¥ geafT a1 & | #9 faeet § 3w a9
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20 gATT To G UFT FT T THA *7
W § | gafad ¥ sgar § fF w0 agee
o fer ¥ e &% o) GAedr w
qawa  Ffreedaa T a91 § 1 3 Ffee-
e § w1 & A sfrwede Afd, faer
7 fafed, aa g #1 caaw F& @m,
afer sfredam 1 Gaedr famer m=a
20T 1 T A1 &9 TAT AT § A1 99
9T 9 100 e dMedr {msd, S50
wrEEt wTEy, AfFT 3 avg & wmfaas
T & fay go foms dfad ) 0
#EeT *gd & & 81 /il 9T ey 4
T 9mé w17 ? e @ )k-fae ad g
g Iy T aa A R EfFE Y
AT Fr gfafaw #1 9 @5, @iaa gt
2t § feeffaag F2ar o

wfad wifas F49 § w99 §9
agEar &G oAfgd ) 3 MEwy
fagr = # #g faedY ¥ =19 € e
g W & @t W W
# & gEew w1 Agar g oA
wEa ¥ wgm Fowser @1 7 TR
aifgg & & awar F faams @RER
ufsea #1 AT FET G 1 HIX
AT AEIET A WTAATH FY TAT AHAY
gl @ & Fw el F g Wy fEw
gard s W Aifer g —HaT F
a1 Fg gFar g & Ao aw§ #7150
¥ ofr swrr AT W o Ad e o am
ferger§ Al fie & f5 s
R} A waww ag g fE g A
wa feq a<h §, ¥4 T ATEAT &, WNT
FM FAET &1 AT TZ TIHTC AT HY
femys fer /TFTC FgAT & A TEET Y
F ARl #7 F7 FE AR )

=it ®o Wro T (FTYR) : IUTSAH
qgEd, & aq9 g9 &) S F TH FO

24 w1 faQw AT TIgAT § Afww gEe
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F0F § fadw F@T SEATE ) @S
i WU T g WS Mg T,
sfet ag ogeTe #19 8 Sifw oo
FY M, g7 =T F gH @AT 21 OF A1
gH ag Y www a1 & fF e W WmRd
gfF FRC T ATE Feq A E AL a8
¥ FRTE 41w JFI G aq W
wrEl FY AEIR FOAMGF § IAF I
fads gafae Eom 7 wamar 917 @it ag

w ofr A g, = wFH S oemer

pAAAT § ¥ gL Ag @1 a9 gafag
fagiga: ag @@ @gr g f& o7 &Y q
ot Zaw wAT wifgw 1 S35 A
fafret &t avs & a7 § I9F TR WX
ag grar 17 f& oF qre, < A av e
s FATH aT St feaer 8 ware H
35 gfsww ¥ & Ufear @ &, 93
femmae sae T @da qEf &4 aY
foe & gwwar g 75 wradr feamt &
gt & uF wedy @ § frew =
far = & = 3w § wameaw § &w
AT AT HE | fwATAT FY GG OF ara
& & wawar § Foamar wardr St g9 &,
FaaT gw ot gHa &1 A & § 9 AW
fadwr gred § ag o == ofar § sk
75 wigt #1 s ofer § e faar mar
&1 s fpgmat & wia qwrei F wreaw
¥ fasar waT g1 W Y qEWT A
ITE T At @ fF 2l F gae-F e
FEAT I U & | BT F W THRR 7,
IH O qT HEar W OAG g F
dEATE ¥ H w wr€ ¥ | IR AT-
FEAT AT § CAfHRwEEE, I9F A9
S ) o gAY arg o & 9 fF
& fumma s @ &Y ag #ui aw sfaa
BT ? gAY gwE an@l feEEl a
arat 9T & gE & 1 s ¥ S Saw A
Fr-A e #F 3w ? fagia sa § 27
ot farg adf a2y afwa garw Fg
wEfs mim A am = Al
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T AFN F g H Sy A aw
gal ¥ geafas aewrd adr gg § 1 Mg
ag A FY GIHTT G AT FIA FT T
&Y &1 gl qCFIL g, Igt 9% q1E Fog
FY gHAT & AT AT-FIAF FAT &, I
AT IW T 1 WrAr =rge fr ¥ AT
Hifga & ax & a7 £T | § gaeEr qEa
IR FATATT T ¥ § Fgaw Tgan g fF
A fifar &1 W@ aF g9 2, gATQ
M F 25 uFE ¥ waver AT & qry oft
FAT a9 B Tfgr 1 o ow s
F AT ¥ SAET AT AT AHASA H T
gl gt =ifgw ) SfEq Aaa g g fs
@ifer ®9 @mdy, Fgr a1 31 ¥ 51 %o
A & AT B @ g ). (s ...
FNT & F A { §7 ToAT & ar Hifa-
fraaggafi g A @asa €1...
(). #7 frdt o #Y oS Ad
S g1 A framEl @ kT Augad
#Y —FAFY TATEFRAT TEC FW@T § | T
HAOFT F1 TowET (A a7 IEHT AR
Tt 5t fgmg e @A g1 owW H av
FEd AMET 9 AT G TAHT SRFC
FegH w9 feg@m Ft qAmar g A
Tt F AL F1 F AT FEAT A6
5 7w afmr arew FT swmdwT o
& A qAr AT fgegen /AT 1 T
WMF ATy I AW A G wAW A
THRHTHT &1 wyq fFar o a%ar 2
gaferg & saer fade Faa g6 sraTe 9%
FT @1 § 6 zawr g3 1 aanl F g
% grer oy | fagiaa: ag ama &8 & 1

¥ ¥ UF a1 FHT TETH FET |
# ey arEt F AW § FEAT ATEaT @
gt aw H@faT F oA - -9 1
@ F gRA qurs 41 qafE A=
e AT faT T A1 —gAnl 1 S
At & 9 8, Fofaed HIET F A9 )
w7 faerwe wr g fog &, 9@ wfiw
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&1 &fage ol &1 four wr AfF s
I gn @ &, faasr smage &Y s
U it TEF & gk frr wwy wid st
ugt 9T Far 9% § fF el # faw ag
& &1 e FY gafemt @ gy § 1 gl
aoh o) sEfcafemen g s E
TEA H Al WU FeE™ g § SfEe
F@E @ & fAg Wal § w9 oy
W g & | AT AAT T WIETT FE T
7% g uF g adwr &1 & awwar g
TF A § I AFAA F1 g fAF-
F9H IO wrarAr dar @eit AfF A
fata Fa=w =@ amq & fau & ¢ f5 za9
qa F GFR F FICEY eEw | FI=w
fagia s # & % gy g9 3@ AT Fi
TE THEAT S |

SHRI KRISHNA KUMAR CHATTER-
JI (Howrah) : 1t is purely a historical acci-
dent which has resulted in agricultural in-
come being left out the Central Budget,
When the income-tax was first levied in 1860,
agricultural income tax was also imposed,
Then, when tax on non-agricultural income
was removed and licence tax was introduced,
of course agricultural income was left out,
But a corresponding cess was imposed on
agricultural income. It continued for a long
time and in 1866 when the income tax was
reimposed, agricultural income was left out
because the cess was continuing, Thereafter,
this anomaly continued and it is only a happy
sign that our Finance Minister has removed
that anomaly, The big farmers of India are
holding 65 per cent of our land, In between
them they are having an annual income of
Rs. 6,000 crores, Therefore, it is only natural
that our Finance Minister is trying to levy
some kind of wealth tax to get some money
out of it, One thing has to be remembered
that our Finance Minister has declared a tax
holiday for new industrial enterprises, Natu-
rally it was expected that agricultural sector
also would get some benefit so that there will
be o sufficient incentive for the agriculturists.
I am prepared even to risk the monopolistic
tendencies in big farmers; I am even prepared
to risk concentration of wealth provided we
can ensure that the food deficit is removed from
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India. So that we may not go to foreign
countries to get foodgrains. That is one reason
why there may be some justification for ask-
ing that this tax be not imposed. But lam
supporting this clause fully to see the result
thereof. But I would appeal to the Finance
Minister to see that if this proves to be a
disincentive, he would rectify the position.

15 hrs.

SHRI D. N. PATODIA : 1 associate
mysell with the remarks made by Shri Masani
and Shri K. L. Gupta in opposing this
clause as a whole. Whether it is wealth tax
on agriculture or it is a tax fertiliser, I think
Government are unnecessarily complacent
about the development of agriculture in the
country, We have produced about 95 million
tonnes of foodgrains and we appear to be
swollen-headed. We seem to forget that at
the rate at which our population is growing
we shall very soon need nothing short of
125 million tonnes. This proves that a very
much faster rate of growth in agricultural
production will be needed. What we need is
pumping more surplus into the rural and
agricultural sector rather than squeezing the
surplus out of it, What we need is more and
more prosperity to be generated in the
villages.

We have now come to the conclusion
after experimenting for 20 years that the
basic ailments of our country, whether in
respect of unemployment, housing or inade-
quacy of the basic necessities of life, can
ultimately be solved only by the development
of the rural section and not so much by
industrialisation. Are we by imposing this
tax on agricultural land or on fertilisers help-
ing this process or are we inhibiting the
development of this process 7 [ am of the
opinion by doing this, we are creating condi-
tions by which agricultural growth is bound
to be curbed and retarded.  Therefore, this
particular provision is ill-conceived and must
not be pressed. There is no prestige involved
in it and Government should be wise enough
to heed the countrywide protest.

The other matter is in regard to the
penalty on wealth tax. Shri K. L. Gupta
narrated one example. But I find he made
some small mistake in the narration, Com-
pared to the previous provision applicable
today, the provision in the Bill differs in the
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basic concept of it. Previously the penalty
was applicable in relation to the amount of
tax involved. Now it has ben made appli-
cable in relation to the total amount of
wealth involved. This basic departure makes
a very big change in the very concept of
penalty or of taxation as such.

Shri Gupta gave one example where he
said that a situation may arise when in good
faith a man having a property of Rs. 1 lakh
considers that his property is not beyond Rs.
1 lakh, and similarly in good faith after
waiting for five years for assessment to be
finalised, the ITO comes out with an assess-
ment saying that the property was worth Rs.
1,05,000. It is true under these circumstances
if the provision now proposed is applied in
full, the amount of penalty will be around
Rs, 1,05,000. Against what ? The amount of
wealth tax payable on the total wealth of
Rs. 1,05,000 in the course of five years will
be only Rs. 125, not penalty but the tax
amount. A tax which is capable of getting
a revenue of Rs. 125 is now made capable
of drawing a penalty to the extent of Rs.
1,05,000. Where is the sense ? Where is the
proportion 7, Where is the logic in it 7 This
is confiscatory, unjust and absolutely irrele-
vant. Whatever be the penalty, it may be
any amount—it has got to be related to the
amount of tax involved, not to the amount of
total wealth.

My amendment says that the existing
penalty may be raised by 5 times. We do not
mind. But the penalty has got to be related
to the tax and never to the amount of total
wealth.

SHRI K. NARAYANA RAO (Bobbili) :
This is an innovation deliberately brought in
to the fiscal structure of the Union. Legisla-
tion taxing wealth was brought here
before and 1 am sure that at that time the
Law Ministry and the Government were quite
aware of the constitutional position. That
was why the Wealth Tax Act originally passed
in 1957 does not include in its definition of
wealth agricultural land, standing crops, etc.
This is not an owversight; it was done in
accordance with entry 86 of the Constitution.
Now, the Government seems to be having
second thoughts for the simple reason that
the corresponding entry in the State List, No.
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49, speaks only of land tax. What is the
precise connotation of that entry is not the
concern of the Union Government; the Union
Government’s concern is about entry B86.
There are two relevant entries and some case
law had been cited. Inspite of the able manner
in which our learned Attorney General expla-
ined this matter I am not at all convinced
and 1 hope most of the Members are not
convinced. The Gobardhan Das case prima-
rily related to provincial autonomy....ce.euees
(Interruptions). The issue concerned the
municipality. I come to the Supreme Court
case which disposed of the entire issue on
the simple ground that the rules were beyond
the scope cf the particular Act. The latest
case which the Attorney General cited has no

relevancy with respect to the meaning of
entry 86.

MR. DEPUTY-SPEAKER: At this
stage this point is not quite relevant. It is

the substance
discussed.

of clauses that should be

There are some cases, [ know and even the
Attorney General had some doubts —- I was
not here but T read his opinion; he himself
has some doubts and reservations.

SHRI MORARJI DESAI: No doubts.
He said that it might be argued; but he
had no doubts; that is what he said
(Interruptions.) :

SHRI K. NARAYANA RAOQ: The
clause may ultimately be withdrawn; that is
our hope. Therefore, I want to say what Mr,
Justice Wanchoo said.

SHRI R. D. BHADDARE (Bombay-
Central): On a point of order. It was in
pursuance of the wishes expressed by the
House that the Attorney General was heard,
He has given his opinion, His last sentence
was that he was not in doubt at all that this
could be levied. In view of all this, could
we discuss or agitate the same point?

My Hon. friend should be asked to
confine his remarks to the clause as such.
(Interru ption)

MR. DEPUTY-SPEAKER : Mr, Bhan-
dare is right.



407 Finance Bill, 1969

SHRI1 S. KANDAPPAN : The Attorney-
General is not the final authority.

MR DEPUTY-SPEAKER : Even assum-
ing that some hon, Members may not agree
with the view-point or the interpretation
placed on a particular clause by the At'orney-
General, at this stage, a discussion is not
proper, because, ultimately, the matter may
be taken 10 the Supreme Court. So, those
points should not be argued at this stage
here.

SHRI SEZHIYAN (Kumbakonam) :
This is the stage at which we can discuss
certain points arising from this clause; unless
the House is fully aware of the implications
of this clause, there is no point in simply pro-
ceeding with it. Whether one agrees with
Mr. Narayana Rao or not, he, being a legal
luminary, may be permitied to place all
aspects of the clause, before the House.

MR. DEPUTY-SPEAKER : Well that
is for argument’s sake, but while the Minister
has agreed with the suggestion of the highest
law officer of the Government, the Attorney-
General, who had placed all the facts before
the House, and given his opinion, [ think
there should be no more reference to it, In
case there is a doubt,—even 1 may entertain
a doubt about the interpretation given by
him—that is a matter for the Supreme
Court, Not here. So, I request Mr, Nara-
yana Rao to confine his remarks to the clause
as such,

SHRI K. NARAYANA RAO : Yes, Sir,
I only wanted to place all the implications of
this clause before the House, As you know
the opinion of the Attorney-General is only
for our enlightenment, It is not going to set
a fixed course, and perhaps 1 am secking to
establish a contrary course, Those are mat-
ters for the court of law, tut so far as this
clause is concerned, let us have the problem
put in ils correct perspective. In that pro-
cess, it is very necessary to refer to certain
aspects of the problem,

My first point, to begin with, so far as
the constitutional aspect is concerned, is this.
Actually, in the Bombay case, Justice Sarkar,
though it is not his opinion in that case,
made it very clear in his observations that
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what he was holding in the context of the
1935 Act was not going to be relevant for the
present case. So, whatever has been stated
in the Bombay case is not relevant, butso
far as the latest, present case is concerned,
the judgement of the court in relation to
entry 86 of the Union List is there, but no
court has given anything about the scope and
ambit of entry 49 of the State List. The
State Government is the concerned party
there, Let us find out what exactly is meant
by eatry 49, So far as the entry in the
Union List is concerned, it is very clear, and
there is nothing for the Central Government
to agitate upon, It looks as though the Centre
has taken up championing the cause of the
States in this matter, But my point is, I am
prepared to agree that some State Govern-
ments may pass a law—

MR. DEPUTY-SPEAKER : If we now
open the question of interpretation of the
Constitution which was referred to here,
then, 1 cannot debar the other Members also
from opening the issue. As I have said, so
far as clause 24 is concerned, whethcr the
interpretation is correct or not, once the opi-
nion has been expressed in this House, we
should no longer deal with that opinion here,
at the present stage. Not that that opinion
is final. The Supreme Court is the final
authority, Butlet us confine ourselves to
the clause at issue. Many other Members
also want to open that issue, but I am not
permitting them, Mr, Narayana Rao should
now come to the substance of the clause
itself,

SHRI BENI SHANKER SHARMA : Sir,
before you occupied the Chair, we were dis-
cussing the Bill clause by clause. Arc we
now having a general debate on the Bill
again?

MR. DEPUTY-SPEAKER : No. no.
We were only debating whether the panalty
is justified or not, That was argued. Now,
we are discussing clause 24 as such. No
case law need be referred to now, Mr. Rao.
The substance of the clause may now be dealt
with. You can mention the other things
outside,

SHRI K. NARAYANA RAO : Yes, Sir.
We will fight it out later on. T do not bother
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2bout it here, That can be done outside,
But then, what did we do last time about
gold control ? Qur mouths were kept shut
here. What happened ? The d of the
Supreme Court has come in now, But let
me not refer to it here. Qutside, I can do
so, On the ground of avoiding administra-
tive inconvenience, the hazards which the
population is going to be put through cannot
be ignored.

But now, coming 1o the clause in ques-
tion, the assessees all over India, to a very
large extent, are illiterates, and you are now
bringing them into a very sophisticated
machinery of ihe tax structure. Hitherto,
the villager or the agriculturist used to have
the jand receipts. Now many people do not
take care fo keep even the land receipts, nor
do they ask them from the authorities. Now,
you are bringing them into the bigger machi-
nery. Who are the people that are brought
in here, and we are not sure of the machinery
yet; it is not specified yet. It is not possible
for the Central Government to operate this
without the cooperation of the States. You
have to bring in the village Karnmam, the
Revenue Officer, the tehsildar, etc. Neither
the farmer nor the Government will be bene-
fited by this. You would be just adding
one more avenue for corruption. Before
plunging into this. one must have the fore-
sight to consider the ramifications. Thisis a
matter over which many people are deeply
concerned. I hope and trust we can succeed
in persuading the Finance Minister to with-
draw this.

SHRI S. S. KOTHARI : Sir, keeping in
view the entire pattern of division of taxes
between the Centre and States, 1 feel the
Union Government, as the big brother or
stro nger partner, should have left this taxing
power to the States. Entry 46 of the State
list re lates to taxes on agricultural income.
Entry 48 covers “‘Estate duty is respect of
agricultural land,” Entry 47 deals with
Duties in respect of succession to agricultural
land.” The taxation on agricultural income
and agricultural wealth was intended by
the Constitution-makers to be left to the
States. Therefore, keeping in view the entire
pattern and the intention of the Constitution-
makers, this should have been left to the
States,

Secondly, agriculture has not yet reached
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the stage where we can be complacent that
we have gone out of the woods and food
production will be sustained whatever taxes
we may impose on agriculture, The taxes
on fertiliser and agricultural wealth tax would
have an adverse effect on agricultural pro-
duction. The Indian monsoon is so fickle
that we have to provide against contingencies.
1 should have thought that the Finance
Minister would give encouragement to agri-
culture instead of taxing it.

Penalties should be proportionate to the
extent of the offence. You can punish tax-
evaders as hard you like, but for delay in
filing returns due to certain reasons or for
some mistake in filing returns, the penalty
should not amount to confiscation,. We are
in a democracy. Penalty  should be
reasonable and bear some relation to the
offence.
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Fw & fe dcwafsfage aoo & g, fve
Y W wiearsad 9 a1 9y
T dot ¥ fou fafaz wow T8 9@
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Eu
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i w1¢ fafme saw T 6F fedr of
0% & mla fFam 9T, 25 o A A &
fFaT 9T ag 239 9 |/AE Q¥ |

SHRI 5. KANDAPPAN : Mr. Deputy-
Speaker, Sir, 1 would like to be wvery brief
but I would like to have the attention
of the Finance Minister because he
seems to be very impatient when hon.
Members are advancing their agruments, [
think probably he has already made up his
mind and therefore he does not like 10 hear
any mere arguments for or against the clause.
1 would like to appeal to him to keep an
open mind and try to take into account the
feelings expressed by various sections of the
House, I have got very revealing figures
here collected from Yojana dated 19th March,
1969. There a tabulation has been given
showing how much money has been spent or
advanced to rural sector as against various
other sectors. The actual production wvalue
in regard to commerce is Rs. 1800 crores
for which loans awvailable from various
sources is Rs, 446 crores. With regard to
industries the actual production value is Rs.
2800 crores and loans available from wvarious
sources is Rs. 753 crores. In the agri-
cultural sector the actual production value
is Rs, 6800 crores and as against that the
loan made available from various sources
is only Rs. 380 crores. This is the money
that has been sunk into the rural sector
for which Government is making a tall
claim as if they have done wonderful things
for the agricultural séctor and it is time
that they should be taxed. This is very
unfair,

Sir, I do not want torepeat the arguments
that have been advanced here, but one thing
1 am not very clear in my mind and I would
request the Finance Minister to give a convi-
cing reply, The return that will accrue out
of this levy is of the order of Rs. 5. crores.
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That is a very meagre amount and even
that Rs. 5 crores he is going to give back to
the States. Now my argument is this, If
the Government are not very keen to have
this amount and if they are not going to
utilize this Rs. 5 crores for meeting the
expenses of the Central Government, then
what is the difficulty for the Centre agreeing
to this suggestion that if at all the States feel
very keen to go ahead with this levy, let them
do so after considering the situation prevail-
ing in-the various States. Why should the
Centre take upon itself the responsibility of
collecting this tax when it is entirely within
the jurisdiction of the State Governments ?

Though 1 agree with the theory that
Shri S.M. Banerjee has expounded, | was not
at all able to agree with his arguments or
the factual position which he has described.
I bzlong to a rural arza where we do not
have even a pwcca road. Even today I have
to walk half a mile from the road to reach
my village because I live in an interior
area, When I look around in that area I
do mot find even a single house which has
got air-conditioning facilities. In fact, there
are people in that area who do not know
about electricity. There are many people
who have not even seen a motion picture.
That is the standard of living of the peopls
in the rural sector. So, if at all the State
Governments genuinely feel that there is
some money to be tapped from the rural
sector and if there are people in the rural
areas who come in the bracket of more than
Rs. 3} lakhs, 1 think it would be better to
leave it to the States

Secondly, we have been hearing so much
about the opinion of the Attorney-General
and so many kon. Members from the side
of the Congress and opposition are arguing
for and against it. But one thing is very
clear. Suspicion and doubt are still lingering
in the minds of even eminent lawyers both in-
side and outside the House whether the
Centre has the power and competence to tax
the rural sector. At the same time, | am
sure the hon. Finance Minister will concede
the position that if it is entirely left to the
States, so far as the constitutionality of the
laxation proposal is concerned, there will be
absolutely no doubt whatsoever. When the
Central Government are also very clear in

VAISAKHA 16, 1891 (SAKA)

Finance Bill, 1969 414
their mind that the income accruing from
this tax will go entirely to the States, what
is the difficulty in leaving the matter in the
hands of the State Governments and not
taking upon th Ives the responsibility of
levying this tax?
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MR. DEPUTY SPEAKER: I have given
reasonable opportunity to almost all Mem-

bers. We have already spent 50 minutes on
this clause, Try to be brief. Shri Srinibas
Misra.

=t favaerm w1 gW AT § oS
# | gw FErET 9T A19AT 9EY £

MR. DEPUTY SPEAKER: You must
realise one thing. Thisis a controversial
clause and I have given, more or less, full
opportunity of dabate on it. But there must
be some limit. 1f we spend more time now,
at the end 1 will have to apply guillotine.
I would appeal to Members to be very brief,

it gasiaTe wTgE (anmwEr) o oF
ITEHT YT FT A1 HIL TF JTIHT I9
FT I, 39 qL2 J 2147 F1fgT )
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MR. DEPUTY SPEAKER: You have
just now come to the House. The hon.
Member was not in his seat. So many
Members from this side have spoken. Please
resume your seat.

W gmMtamaer: RRETTE A
wqﬁaﬁfw‘:%fﬁqawmrm Eigs
T TH TE H FEA &

SHRI SRINIBAS MISRA: Mr. Deputy-
Speaker, Sir, my amendment is to the effect
that the whole clause be deleted. In view of
the amendment proposed by the hon. Minis-
ter that persons having wealth upto Rs.
1,50,000 will be excluded, my contention to
omit this clause has almost vanished. But
the question to be seen is whether the limit
of Rs. 1,50,000 will really affect the lower-
class agriculturists who have got 2 acres or
3 acres or 4 acres...

AN HON. MEMBER: No.

SHRI SRINIBAS MISRA: Yes, some-
times it will affect them. When the wvalue
of one decimal is at 100 agriculturists having
15 acres of land, and even less, will be affect-
ed because agricultural produce is also to
be taken into consideration. They will be
taxed. Ifir is Rs. 200, then it will be 7}
acres which will be liable to tax. If it is
Rs. 400 to Rs. 500, then 2 acres will be liable
to tax. This has got to be given some con-
sideration by the hon. Minister.

1t is the policy of my party that persons
having or owning, as Mr. Banerjee also just
now said, large acreage should be taxed. But
people who have got 5 acres or 6 acres or 5o,
depending on rains only and no irrigation
facilities, should not be taxed. There should
be some consideration for them. I request the
hon. Minister to give consideration to that.

SHRI R, D. BHANDARE: I urge upon
the House to consider this Clause quite
dispassionately because we are under the
impression that, irrespective of the size of
the land holding all the farmers are going
to be taxed. That is the impression that
the majority of the members carry. The
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hon. Finance Minister has explained that
wealth tax will be collected only from such
lands the wvalue of which is Rs. 1,50.000.

SHRI MORARJI DESAI: Rs. 2,50,000.
One lakh which is already the limit plus Rs.
1,50,000. (Interrupiions) May 1 say that
nobody whose valuation is less than Rs.
2,50,000—minus any urban residential house
that he may claim—will be involved in
this.

SHRI R. D. BHANDARE: That expla-
nation is more than enough. I wanted to
make one suggestion, which the hon.
Minister for Finance may be kind enough
to consider. The whole trouble is regarding
the valuation of the land. Which is the
machinery which. can go and decide the
value of the land ? There is an apprehension
in the minds of some hon. members that
unless there is a machinery for deciding
the value of the land, for the valuation of
the land, the rigours of law will not be
reduced. I, therefore, suggest that there
ought to be a machinery and the struclure
of the machinery be incorporated in the
Act itself so that the rigours of the valuation
of the land will be reduced to that
extent.

The second point which I wanted to
suggest was this. The apprehension that
may be there in the minds must be removed.
Our country is the land of villages, a land of
farmers. What is the structure, the agri-
cultural structure, of those who are having
land?

How much of land 85 per cent of farmers
hold? Very small portion. They are excluded.
(Interruption) The landless are excluded. The
agricultural labourers are excluded. The
majority of the small farmers are excluded.
Why then should it get on our nerves to
support a measure of this type? When the
hon. Minister has gone out of his way and
explained this matter, I think, that apprehen-
sion sBould be removed.

SHRI SRINIBAS MISRA: It was his
duty to explain. (Interruption)
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SHRI R. D. BHANDARE:
standing still persists,

Misunder-

Regarding penalty, I- think, the penalty

is excessive. It militates against the princi-
ples of legislation. I am talking of the
penalty clause. It militates against the

principles of legislation and it also militates
against the principles of jurisprudence
because as soon as there is an evasion of
the tax the evader has been taxed to
such an extent that the net value of the net
assets have been taken into consideration.
Therefore, the penalty is to excessive. It
therefore militates against the principles of
legislation and also against the principles
of jurisprudence.

With these words — 1 do not know how
many members have supported—I do support
this Clause.

st fora =z w0 g A wgw F
w9 gz Jgy § fF & w97 #myeE @
a1y ar W Joq 4w ofuFeat F &
AT AT T IF 9T AN

MR. DEPUTY SPEAKER: Now this is
debate on the clause itself and the penalty
also. Because you have an amendment, I am
giving you a couple of minutes. Otherwise I
was going to put it to vote.
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BER WWE I F Ak WA
" &, 173 il 174 ) snq ofqass &
T, g, ), W9 afz @y Sre R E
¥ed A &1 SEr @A W MET N
e E Fagarg fF Jei w9 =7

T T BT TE UATRET F A BT |

¥ qufafes foraa 31 dea S & faa
udza F faadft @ sa# dw ag fafea
fawrg & f& greft & o fraeh @Y
=1fgd | w6 qre &5 wur 8 fF aransfes
2 1T ATE oA |
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e ¥ wAe dAEE A IFT
AT 3 Fr AT F IAFTE | AT A T
a9 gI% LA @7 § | A IF9 A W §,
o1 fewree &7 qnx &, FAR qAT Y
aifgd el geq gar € wfgd 1 =
i § Jgar § fr aw g% 7 @ wui
qIHE T AT |

MR A @aadagaa g 5
g & a1 & wgr o & 9@t T
9 My | Affr g aw WY fear g
IEF!T @A U TEAR HAT UM TET
JTU @t SarEr #ser Eem )l & ag W
Tgdl § & ufgwoaws doq Z9g AW
qAY tdew #1 97 foadr @ & sen
werhes #1 W1 farady g snfgr | |
& arg 79T A1 99 @16 @ af g ag
qi e qTHE T FLF |

st @, WY, qwt : AfFT AT Foaw
F ATr gl WTam g, 99 9¢ 9 AE)
warm fgd

SHRI BENI SHANKER SHARMA: 1
want to record my protest against this prac-
tice of allowing unlimited time to those per-
sons who have not tabled any amendments.
According to me those persons who have
tabled amendments, should be allowed to
speak first, Then if you have time you could
have shown latitude to others.

MR. DEPUTY SPEAKER: 1 have given
full opportunity to all those who have moved
amendments. This is a controversial clause.
They may have got to say something.

SHRI BENI SHANKER SHARMA :
You should not curtail our time. I
have got a number of amendments, from
No, 203 to 218. 1 oppose this clause lock
stock and barrel. About the legality of the
imposition of wealth tax on agriculture I am
not going to say anything. The Government
has been advised by the Attorney General
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and they will be proceeding with it, I know.
But, Sir, personally speaking, I am not con-
vinced by what the learned Attorney Gene-
ral had stated on this issue. I agree with my
hon’ble friend Shri 5. M. Banerjee that this
is the domain of the State Gowvernment. In
fact the income-tax on agricultural income is
being levied by so many State Governments
and as [ have submitted already on an earlier
occasion income-tax and wealth-tax are allied
enactments and the authority which has the
power to impose income-tax on agricultural
income, can also impose wealth tax on the
agricultural assets.

Therefore, those Governments which have
power to levy income-tax can as well levy
wealth-1ax on agricultural assets. That is the
general corollary. By usurping the powers
of the States the Government will now be
only creating troubles, for themselves and
would be further creating strained rela-
tions between the Centre and the States,
But that is not my business. That il for the
Government to see. Sir, ] am not against
the imposition of tax on agricultural income.
In fact, there are Agricultural Income-tax
Acls in so many States imposing tax on
agricultural income. And, I am not against
it as I do not understand why there should
be any distinction between a man earning
taxable income from agriculture amd that
from business or profession, Butl feel that
the imposition of wealth-tax on agricultural
income should be left in the hands of the
States.

In my amendment 1 have simply picked
out certain words and have asked you to
leave out those few lines. If thev are taken
out the clause will be as innocent as the
whole House would like to have it.

Now as to the penalty clause. By the
proposed changes the penalty sought to be
imposed is being related to the net wealth
instead of the tax thereon. The absurdity of
thig provision can be just imagined. For a
little megligence or inadvertence, if a man
forgets to file his return for 5 vears 4 months,
he will be penalised to the extent of confis-
cation of the whole of his property. Sir, you
know that there are two prices for every thing
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in every market; one is the sellers’ price;
the other is the buyers’ price. Take an
example. | have gota house or a plot of
land and its value is Rs, 95,000 according to
me or in any event is below Rs, 1 lakh. Now,
Sir, if 1 am in dire need of money I will
accept 95,000 but if I am not and if the
seller is anxious to buy it he may offer Rs.
1,05,000 or more even. Any wealth-tax
officer may go by the price which the over-
anxious seller might have offered and wealth-
tax officer may take its value at Rs. 1,05,000
and may issue a notice to the assessee after
5 years and 4 months to file a return, Now,
what will be the result 7 This man honestly
believes that his property was worth Rs.
95,000 only, And the WTO also honestly
believe that the property could have been
sold at that time at Rs. 1,05000. Both of
them are honest in their conviction and there
is an honest difference of opinion between
them, However, what will be the result of
this honest difference of opinion ? The
assesee who is asked to file his return after
5 years and 4 months shall have to paya
penalty of 32%, for the frist year’s return in
respect of delay for 64 months; a penalty of
26", for the second year for a delay of 52
months; a penalty of 209, for the third year
for a delay of 40 months, and a pznalty of 14%
for delay of 28 months, and so on till in the
end it comes to 100°;,. Now, Sir, see the
absurdity of this provision, T will give another
cxample which will show how absurd this
proposition is.

Suppose an assessee whose net wealth is
Rs. 99,990 for the assessment year 1964-65
does not file a return of net wealth in time.
The WTO completes his assessment ex-parte
and computes the net wealth at Rs 1,00,200.

‘The wealth tax on Rs. 200 will b: Re. |

only. The maximum penalty under the
existing provisions can be 50 paise or Re. |
only. But under the proposed amendment
the maximum p:nalty would be Rs. 1,00,200
i.e., 1,00,20,000°; more than the former
penalty. Now Sir, imagine for yoursell
how for 1his new provision is in keeping with
the offence committed by the assessee if any.

For this simple default ..

MR. DEPUTY SPEAKER : Please

conclude now..... (Interruptions).
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SHRI BENI SHANKER SHARMA :
My only submission is that so far as inposi-
tion of penalty is concerned, the penalty
should be related to the amount of tax and
not to the wealth itself. Otherwise, it will
create opportunities for corruption. There
is already corruption galore in our country.
If the officer values the property at 5,000 or
10,000 more he may demand anything upto
10,000, 20,000 or 50,000 for not doing so.,
i.e, for a small mercy which is not very
difficult to show. Therefore, in order to
check corruption also, about which the Deputy
Prime Minister is very anxious, we should
not at least create further opporiunities for
corruption like this by such absurd legisla-
tion.

SHRI NAMBIAR rose—

MR. DEPUTY SPEAKER : No. Your
amendment is there. But ydu were not in
your seat.

With the permission of the House, if you
are not pressing for one amendment, [ will
put all amendments together. Before that,
I will call the Minister......(Inferruptions)

SHRI MORARIJI DESAI : This clause
is objected to on two grounds. One is the
wealth tax on agricultural land and the
second is about penalties ...

st T qfew : IaTemer WEMEw,
ol &

=t gersitaTe o ¢ ITEE WEIAw,
T §H FATT T AT E |

MR. DEPUTY SPEAKER : Shri Jadhav,
will you resume your seat 7 (Inferruptions.)
Shri Nambiar wrote to me. But he was not
in his seat, though he has moved his amend-
ment. There should be some time limit.
Everybody wants to speak. For that there
was a general debate.

At et AT ¢ W A AT
F Ff qgedi 1 wig famr 2 & MW
FAIT T AYAAT AEA1E |
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st Jge oifew @ gorewe wdEw,
Y a1 uHEdz 2

SHRI MORARJI DESAl: One hour
and 20 minutes were spent on this. The time
is already over. The two objections are about
wealth tax and about the penalty for evasion.
1 do not go into the legel arguments because
on account of the wishes of the House, the
Attorney General was invited here and he gave
his opinion. I would not say at any time
that the opinion of the Government is final
in the matter. Of course, it is for the
Supreme Court to decide if it goes there,
On that score, 1 have no doubt in my mind.
Honourable friends said that in the Gold
Control Order or Act something has been
declared wltra  vires. But that does not
change the scheme of the Act. I have gone
through it. 1fsom: rules are necessary, we
will certainly make them. But the scheme
has not been changed by the judgment, as
far as I can see. It is not as if the Govern-
ment is trying to take a final decision in the
matter. Government would not like to do it.
If the Attorney General had any doubt in
the matter, 1 would have dropped it. I
have always followed the principle that if
the Attorney General says *no’, I do not go
with the legislation because then I must rely
on him and I should not rely on my own
opinion.

My honourable friend has said that I
should keep an open mind. Do the Hon.
Members keep an open mind? (Inrerruptions).
I see they have no open mind. They go on
saying the same arguments throughout.
They are not prepared to hear me...
(Interruprions),

SHRI S. KANDAPPAN : The Minister
never replies to the point.

SHRI MORARIJI DESAI : They want
me to have an open mind, This cannot be
left to the State legislature because the State
legislature has no authority. Even in regard
to estate duty which isin the State List,
they have asked the Gowvernment of India
10 have the legislation. It is a Government
of India Act and pot the State Act. That is
what they do not remember; they forget it
very conveniently., This is also a matter
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where the State has no authority. The
authority is only with the Centre and, there-
fore, the Centre levies it, I have said that
so far as the tax on agricultural land is
concerned, it will go to the States. That is
what I have said, though it is not necessary
for me to say so; but I should certainly
augment the income of the States if I can
do so legitimately. Therefore, I do not
want to go into the legal part of it. My
hon. friend Shri M. R, Masani said that the
agricultursits conditions had not improved...

SHRI M. R. MASANI :
improved.

They have

SHRI MORARIJI DESAI : ..or they
have improved very little. Does he realise
that the value of agricultural land has gone
up more than ten times or even fifteen times?
Land which was valued at Rs. 100 has gone
up to Rs. 1000, and land which was valued
at Rs. 1000 has gone up to Rs. 15,000......

SHRI R. K. AMIN : That is because of
inflation.

SHRI MORARIJI DESAI : One hon.
friend said that crores of the people would be
affected. Will crores of agriculturists have
land valued at Rs. 250,000 7 I would be very
happy if that is so, because then the country
is very rich and there is no question of being
worried about it at all.

After all, how many people are there
who have land worth Rs. 250,000 7 Only they
will be affected who have that much wvalue
of land and nobody else.

Of course, the question of valuation is a
tricky business. I do not want, therefore,
to take to any hasty decision in this matter.
I would see that there is mo harassment of
any agriculturist I want to assure them
that there is no harassment. Therefore,
there are two or three or four or even more
ways whereby I can safeguard it. Therefore
I have taken a year for this matter so that it
does not come into operation immediately
and it comes into operatign later on. One
can rely on the data supplied by the States so
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that the Income-tax Officers do not have to
go there ; they would go there ; I would like
to see that. 1 would also like to consider
another remedy where one can accept what-
ever valuation those people put in  their
returns, and if we find it is less, I can buy
over the land and put it to auction. This
is what I can do. That will avoid all other
difficulties for me. This is what 1 am consi-
dering even for other wealth-tax matiers so
that there is not much difficulty in the matter.
There was some legel difficulty. I am battling
with it for the last two years. I do not want
to take a risk. But ifI can do that, then
that will solve all questions of harassment.
So, this is what is being done.

There was also the question of urban
properties,  Government  are very seriously
conside ing what is to be done about urban
properly and what ceiling can be put and
what can be done in that regard. This is being
very earnestly considered, and we are going in
to this question. So, it is not as if we do not
want to consider this or we do not want to
tax people who can paytax. So, all this is
being done. Wealth canot be different for one
property and another. Wealth is wealth What
I have, therefore, done is that where as the
other people, the urban people have an exemp-
tion of Rs. 100,000 plus a residential house
up to Rs. 1 lakh; if he has more, there is no
exemption, but up to Rs. | lakh he will have
exemption—for the agriculturist I have said
that he will have exemption up to Rs.
250,000, that is, Rs. 150,000 more; Obviously
an agriculturist will not have a house worth
more than Rs. 20,000 or Rs. 25,000 or Rs.
30,000 therefore, he will not have that kind
of property; that is, he will not have that
value of properiy, that is: he will not have
Rs. 220,000 value of property which will be
liable to tax if he hasa house worth Rs.
30,000.

SHRI PILOO MODY (Godhra) : What
about the method of valuation ?
SHRI MORARJI DESAL: [ am trying

to do it in such a manner that there is no
harassment. I do not mind if 1 get less
income, but I do not want to have any
harassment. That is what 1 am trying
to do.
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Any suggestions that hon. Members have
to give in this matter will be most welcome.
As I have said, we are also examining and
very seriously going into the whole question
of how urban property can have a ceiling or
how it can be taxed more. As itis, from
1965-66 onwards, there is an extra wealth tax
on urban properties; they have to pay that
in addition to the other wealth tax, Perhaps,
hon. Members do not seem to know or
realisc this or perhaps they have not under-
stood it.

But that has been done for the last three
or frour years.

16 hrs.

As regards penalty, why is evasion
made ? To save money. That is always
50. There is no other reason for evasion.
All these arguments are more political than
economic. I want to make it economically
impossible for these people to evade. Ifa
person evades a tax of Rs. 300 or Rs. 500
and if he knows that if he does so, he will
have to pay a penalty of Rs. 50,000, he will
think ten times before he evades Rs. 500
tax. He will even pay Rs. 700 as tax, but
he will not evade Rs. 500 tax. (Imterrupiion).
You may call it an experiment. I want to
have a deterrent in this matter.

SHRI D. N. PATODIA: What about
genuine cases of difficulty ?

SHRI MORARIJI DESAI: I have already
provided for marginal cases of difficulty,
My amendment No. 302 is there, where the
initial éxemption will be deducted from the
assessed wealth so that he will pay penalty
only on the marginal thing and not on the
whole thing.

SHRI S. S. KOTHARI: New assess-

ments ?

SHRI MORARIJI DESAl: Even there
this will be available, Therefore, there is
no question of that. The marginal things
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are provided for, Therefore, it is not as
monstrous as my hon. friends think. But
even il 1 have to be monstrous to put down
evasion, ] am prepared to be so.

MR. DEPUTY-SPEAKER: I will first

put the government amendments to vote,
They are amendment Nos, 299, 300, 301
and 302,

The gquestion is :
Page 12,—

after line 25, insert—

(i) after clause (iv), the following clause
shall be inserted with effect from
the 1st day of April, 1970, namely:-

*(iva) agricultural land belonging to
the assessee subject to maxi-
mum of one hundred and fifty
thousand rupees in value:

Provided that where the assessee owns
any house or part of a house situate in
a place with a population exceeding ten
thousand and to which the provisions
of clause (iv) apply and the wvalue of
such house or part of a house together
with the value of the agricultural land
exceeds one hundred and fifty thousand
rupees, then the amount that shall not
be included in the net wealth of the
assessee under this clause shall be one
hundred and fifty thousand rupees as
reduced by so much of the wvalue of
such house or part of house as is not
to be included in the net wealth of the
assessee under clause (iv);"" (299)

Page 12, line 26
for *“{i)" substitute—

iy (300)
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Page 12, line 30,—
for *(ii)"" substitute—

(i)™ (301)

Page 13,—

for lines 3 to 12, substitute—

“(i) in the cases referred to in clause
(a), in addition to the amount of
wealth-tax if any, payable by him,
a sum, for every month during
which the default continued, equal
to one—helf per cent, of —

(A) the net wealth assessed under
section 16 as reduced by the
amount of net weahth on which,
in accordance with the rates of
wealth-tax specified in Paragraph
A of Part 1 of the Schedule or
Part Il of the Schedule, the
wealth-tax chargeable is nil, or

(B) the mnet wealth assessed under
section 17, where assessment has
been mace under that section, as

reduced by—

(1) the net wealth, if any, assessed,
previously under section 16 or
section 17, or

(2) the amount of net wealth on which
in- accordance with the rates of
wealth-tax specified in Paragraph
A of Part Iof the Schedule or
Part II of the Schedule, the wealth-
tax chargeable is nil,

Whichever is greater,

but not exceeding,
amount equal

in the aggregate, an
to the ngt wealth assessed
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under section 16, or as the case may be, the
wealth assessed under section 17, as reduced
in either case in the manner aforesaid;”. (302)

The motion was adopted.

MR. DEPUTY-SPEAKER: I shall now
put the rest of the amendments which are
in order together to the vote of the House.

Amendments Nos. 15,16, 17, 70, 72 to
75, 132, 133, 142, 145, 173 to 176 and
206 to 218 were put and negatived.

MR. DEPUTY-SPEAKER: The ques-
tion is :

“That clause 24, as amended, stand
part of the Bill”

it gEET I T : IITEAN AT,
AT AT 3 T I

MR. DEPUTY-SPEAKER: At this stage,
T am not going to permit any discussion,

SHRI TULSIDAS JADHAV: Point
of order. ITY 31 FB FLAT & FL, A
a5 TE

MR. DEPUTY-SPEAKER: In the pro-
cess of voting, how can I permit it ?

o gerdtare iy 3y T TE
FAT 9fge | F qge ¥ @ fior @ E )

MR. DEPUTY-SPEAKER:
tion is :

The ques-

“That clause 24, as amended, stand
part of the Bill".

The Lok Sabha divided
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Division No. 16. ]

Achal Singh, Shri
Ahirwar, Shri Nathu Ram
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Basumatari, Shri
Bhagat, Shri B. R.
Bhakt Darshan, Shri
Bhandare, Shri R. D.
Birua, Shri Kolai
Bohra, Shri Onkarlal
Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chatterji, Shri  Krishna
Kumar |

Chaudhary, Shri Nitiraj Singh
Chavan, Shri D, R.
Chavan, Shri Y. B,
Choudhury, Shri J. K.
Damani, Shri §. R.
Das, Shri N. T.
Dassappa, Shri Tulsidas
Desai, Shri Morarji
Deshmukh, Shri Shivajirao S.
Dixit, Shri G. C.
Dwivedi, Shri Nageshwar
Ering, Shri D.
Ganesh, Shri K. R,
Gautam, Shri C. D,
Ghosh, Shri Parimal
Govind Das, Dr,
Gudadinni, Shri B. K.
Gupta, Shri Ram Kishan
Hanumanthaiya, Shri
Hari Krishna, Shri
Jadhav, Shri Tulshidas
Jagjiwan Ram, Shri
Jamir, Shri S. C.
Karan Singh, Dr.
Kasture, Shri A, S.
Katham, Shri B. N.

" Kavade, Shri B, R.
Kedaria, Shri C. M.

Ahmed, Shri J.

Amin, Shri R. K.
Banerjee, Shri S. M.
Brij Bhushan Lal, Shri
Dar, Shri Abdul Ghani
Deiveekan, Shri

Deo, Shri K. P. Singh
Deo, Shri P. K.

*Wrongly voted for ‘NOES’
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AYES

Kesri, Shri Sitaram
Kinder Lal, Shri
Krishna, Shri M. R,
Krishnan, Shri G. Y.
Kureel, Shri B. N.
Lakshmikanthamma, Shrimati
Laskar, Shri N. R.
Mahadeva Prasad. Dr.
Maharaj Siogh, Shri
Mabhishi, Dr. Sarojini
Master, Shri Bhola Nath
Masuriya Din, Shri
Mehta, Shri Asoka
Metha, Shri P. M.
Melkote, Dr.
Menon, Shri Govinda
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mohinder Kaur, Shrimati
Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Murti, Shri M. S,
Naidu, Shri Chengalraya
Pahadia, Shri Jagannath
Pandey, Shri K. N,
Pant, Shri K. C.
Packai Haokip, Shri
Pamar, Shri Bhaljibhai
Pratap Singh, Shri
Parthasarathy, Shri
Patil, Shri A. V.
Patil, Shri Deorao
Poonacha, Shri C, M.
Pramanik, Shri J. N,
Qureshi, Shri Mohd Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Ram, Shri T,
Ram Dhan, Shri
Ram Dhani Das, Shri
Ram Sewak, Shri Chaudhary
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Rana, Shri M. B.

NOES
Dhandapani, Shri
Dipa, Shri A.
*Ghandhi, Shrimati Indira
Gowd, Shri Gandilingana
Haldar, Shri K.
Jai Singh, Shri
Jha, Shri Shiva Chandra
Kalita, Shri Dhireswar
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Rao, Shri Jaganath

Rao, Shri K. Narayana
Rao, Shri Muthyal

Rao, Shri J, Ramapathi
Rao, Dr. V. K.R. V.,
Rao, Shri ¥. Narasimha
Raut, Shri Bhola

* Reddy, Shri Ganga

Reddy. Shri P. Antony
Reddy, Shri R. D.
Reddy, Shrimati Sudha V.
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri

Saha, Dr. S. K.

Saleem, Shri M. Yunus
Sambasivam, Shri

Sanghi, Shri N. K.

Sapre, Shrimati Tara
Sayyad Ali, Shri

Sen, Shri Dwaipayan

Sen, Shri P. G,
Sethuraman, Shri N.
Shambhu Nath, Shri
Sharma, Shri Naval Kishore
Sheo MNarain, Shri

Sher Singh, Shri

Shinde, Shri Annasahib
Shukla, Shri S. N.
Siddayya, Shri
Siddheshwar prasad, Shri
Singh, Shri D. N.

Sinha, Shri Mudrika
Snatak, Shri Nar deo
Sonavane, Shri

Surendra Pal Singh, Shri
Suryanarayana, Shri K.
Tiwary, Shri K, N.
Ulaka, Shri Ramachandra
Venkatasubbaiah, Shri P.
Verma, Shri Balgovind
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra

Yadab, Shri N. P.

Kandappan, Shri S.
Khan, Shri H. Ajmal
Khan, Shri Zulfiquar Ali
Kothari, Shri S. 5.
Madhok, Shri Bal Raj
Masani, Shri M. R.
Meena, Shri Meetha Lal
Meghachandra, Shri M.
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Mody, Shri Piloo
Mohamed Imam Shri J.
Muthusami, Shri C.
Naik, Shri R. V.

Nair, Shri Vasudevan
Pandey, Shri Sarjoo
Patil, Shri N. R.
Patodia, Shri D. N.

Sezhiyan, Shri

MR. DEPUTY-SPEAKER : The result*
of the division is Ayes : 132; Noes : 48,

The Moation was adopted.

Clause 24, as amended, was added 1o the
Bill.

Clause 25—(Amendment of Act 7 of 1964)

MR. DEPUTY-SPEAKER : We take up
clause 25. [ think we can confine our dis-
cussions to the controversial clauses. Other-
wise, it will take more time. Is Mr. Kothari
moving his amendment ? The amendments
moved by Shri Abdul Gani Dar and Shri
K. L. Gupta are out of order.

SHRI S. S. KOTHARI: I beg to
move :**
Page 13,—

Sfor clause 25, substiture—

25. In the Companies (Profits) Surtax
Act, 1964, in the Third Schedule.—

(i) for the words and figures in the
first para *‘25 per cent.” substifute
‘1 per cem.’
(ii) the proviso shall be omitted. (18)
1 have moved an amendment so that the
proviso in the Third Schedule may be omit-
ted. The Suriax on company profits incor-
porates the principle of -progression in com-
pany taxes. When we were passing through
inflation, there might have been some justi-
fication. But when we are emerging out of
the recession, it is necessary that our scarce
means and resources should be utilised effi-
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Ramamoorthy, Shri S, P,
Reddy, Shri Eswara
Saminathan, Shri

Sen, Dr. Ranen

Sharma, Shri Beni shanker
Sharma, Shri Narain swarup
Shastri, Shri Prakash Vir
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Shastri, Shri Ramavatar
Shastri Shri Raghuvir Singh
Shastri, Shri Sheopujan
Shastri, Shri Shiv Kumar
Sivasankaran, Shri

Suraj Bhan, Shri

Tyagi, Shri O. P.

Yadav, Shri Jageshwar

ciently. In view of this, there is no justifica-
tion whatsoever for surtax which is pro-
gressive and penalises efficiency. Mr. Bhoo-
thalingam in his report also suggested that
the surtax on company profits should be
withdrawn, Mr. Bhoothalingam is a finan-
cial expert of the Finance Ministry ; he may
not be there now. His suggestion should
be followed and the surtax on company
profits should be withdrawn because the tax
rates are going higher and higher and they
are adversely affecting production, savings
and investment.

SHRI M. R. MASANI : I should likely,
briefly, to oppose this clause. The reason
for this clause is that while it lays down a
ceiling of seventy per cent on the aggregate
taxation on a company, the current rates do
not go anywhere near 70. Why have a ceil-
ing ? ‘This is strange argument to say that
because the current rates do not go across
the ceiling, the ceiling should be abolished.
Ceilings are meant to be permanent, to guard
against subsequent raising of taxation, There
is no guarantee that if this clause is passed,
next year this Finance Minister or some
other Finance Minister will not come and
tell us to raise corporate taxation on com-
panies beyond 70 per cent. Seventy per cent
is a high enough ceiling which was introduced
by this very Government. The fact that it
is not violated is not an argument against its
remaining in the law. Therefore, I oppose
this clause. It seeks to remove the ceiling and
opens the door to mischief in the future.

16.10 hrs.

[MR. SPEAKER in the Chair]

SHRI MORARIJI DESAI : It is neces-
sary, at the present  economic conditions,

* The following Members also recorded their notes :—

** Moved with the recommendation of the President.

AYES :—Shrimati Indria Gandhi and Shri Randhir Singh.

MOES : Sarvashri ‘Kirgttinan, S. D. Somasundaram and N. K. Somani.
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for me to keep this tax, and I cannot give
it up. Therefore, I cannot accept the amend-
ment.

SHRI M. R. MASANI : Is it necessary
to violate the ceiling ? In your statement,
the reason given is that you do not want to
touch the ceiling.

SHRI MORARJI DESAI : I want it to
remain as it is.

SHRI M. R. MASANI : You want to
abuse this next year though, not this year,

MR. SPEAKER : I shall put the amend-
ment to vote.

Amendment No. 18 was put and negatived.
MR. SPEAKER : The question is :
“That clause 25 stand part of the Bill”.
The motion was adopted.

Clause 25 was added to the Bill.
Clauses 26 to 29 were added to the Bill.
Clause 30— Amendment q_,f’A.-:r 1 of 1944.)

SHRI M. R. MASANI : I move :*

Page 15,—
omir lines 18 to 20, (19)
Page 15,—
omit lines 24 to 34. (20)
Page 15,—
omit lines 38 to 40, (21)
Page 16,—
omit lines 7 to 12, (22)

SHRI D. N. PATODIA : 1 move :*
Page 17,—
after line 13, inseri—

““Provided that all cotton fabrics valued
upto Rs. three per square metre shall be
excluded from the ad valorerm duty  (303)

SHRI M. R. MASANI : I move :*
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Page 20,—
omit lines 42 and 43. (23)
SHRI S. S. KOTHARI : 1 move *
Page 21,—
omit lines 6 to 12, (24)

SHRI BENI SHANKER SHARMA : I
move ¥

Page 15, lines 28 and 29 —

for “INCLUDING"  substiture “‘EX-
CLUDING"™ (220)
Page 15, line 30,—

after ““STARCH" insert—

“*BUT INCLUDING". (221)
Page 16,—

omit lines 7 to 12, (222)

Page 17—
Sor lines 15 to 36, substiture—

“The basis of duty to be changed suit-
ably from per square metre to ad valo-
rem” (223)

Page 21, line 16,—

for “Eleven per cent.” substitute—

““Five per cent.” (225) .

SHRI DINKAR DESAI (Kanare) : I
move :*

Pages 16 and 17,—

for lines 43 and 44 and lines I to 36,

respectively, substitute—

““ I. All varieties of cotton 10 per cent.
fabrics whose tariff ad wvalorem.
values are rupe¢ one
and below per square

metre.
IA. All varieties of 124 per cent.
cotton fabrics ad valorem.

* Moved with the

recommendation of the President.
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whose tariff values
are over rupee one but
below rupees two
per square metre.

1B. All varieties of cotion
fabrics whose tariff
values are over rupees
two but below rupees
four  per square
metre.

15 per cent.
ad valorem.

IC  All varieties of cotton
fabrics whose tariff
values are above
rupees four per square
metre.

SHRI RAMAVATAR
(Patna) : 1 move*

20 per.cent.
«d valorem,

(267)
SHASTRI

Page 16,—

omit lines 18 to 22, (271)

SHRI M. R. MASANI : Sir, the amend-
ments that T have moved pertain to processed
foods. petroleumn and fertilisers. My colleague
Mr. Patodia will deal with the excise duty on
processed foods. I would like to take just
two minutes to oppose the levy of additional
taxation on petroleum and lubricating oils
and on fertilisers. '

As 1 mentioned in my budget speech a
month ago., petroleum and motor spirit have
been taxed mercilessly over the last 10 to 15
years. [Ewvery year, in spite of the uncons-
cionable burden a little more burden is put
on road transport, Road transport has
been held back by the Railway monopoly of
Government at great cost to the economy of
this country. 'We are aware of the injustice
done to the small road transport operator
whose life and business are made impossible
and the only way the truck owner can carry
on his business is either to overload his truck
and have an accident or to bribe the police.
Therefore the additional duty on petroleum
products, particularly motor-spirit, is entirely
unconscionable and 1 would like to oppose
it.

So far as the fertilisers are concerned, 1
do not wish to repeatghe arguments that have
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been advanced not only by us here but by
many members of the ruling party both in
their own party forum and on the floor of the
House. Today, the Indian peasants who use
fertiliser pay a price which is 50 per cent or
more higher than the world price. Fertiliser is
one of the capital inputs about which we talk
so much but very little is made available to
the peasants. The price that the peasant
pays is 50 per cent more than his fellow-
peasants have to pay in the rest of the world.
Therefore, there is no room for adding to his
burden. Fertiliser is something that should
be made cheaply available to every farmer
because it is through it that the so called
green revolution about which we talk so
much but do nothing to help is being made.
Therefore, 1 wish these two duties to be
dropped.

If the hon. Finance Minister will not
listen to us, we shall oppose them. We shall
divide the House of this also because we feel
that so far as fertilisers are concerned, the
overwhelming majority of the Members of
this House do object to this excise duly being
levied, and if the hon. Members on the other
side care to assert themselves, we shall give
them an opportunity to show what their real
sentiments are.

SHRI D. N. PATODIA : With regard to
processed food, a new duty has been imposed
on it this time 10 per cent advalarem which
will bring an additional revenue of Rs. 1}
crores to the Central Government. While
imposing this duty I feel that the condition
in which the industry of preserved food is
working have been completely ignored or by-
passed. This industry is still in a state of
infancy. They are working against every
possible odd. They are already burdened by
high costs due to the high cost of imported
machinery as well as the high cost production
like the incidence of sales 1ax, high electri-
city charges, municipal taxes and on the top of
these all recently, the new imposition on free
sugar which  has increased the price by as
much as Rs. 40 per quintal has been
a hard blow to this industry. Many
of the industries have already started
closing down or they are converting to other
jobs. Out of a total of 900 licences already
granted, more than 90 per cent are units

* Moved with the recommendation of the President.
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working in one small room. Itis likea
cottage industry which needs to be protected
and encouraged. The imposition put by the
Finance Minister will be a very hard blow
which will throw the industry out of gear and
create unemployment. 1 hope he will look in-
to it again and withdraw this imposition,

A word about my amendment No 303
regarding cotton textiles. There are about
26 varieties on which previously specific rates
of duty were applicable and they have now
been converted to ad valorem basis by this
conversion, in respect of many items, duties
have gone up by as much as 300 per cent.
We are not so much bothered about that.
What we are bothered about is that many of
these varities are such that they are used
by poor people, they are used for industrial
material and are export oriented. In respect
of these items, it is very unfair to permit
the cost to rise by a fresh imposition in
this manner, My amendms=nt says that this
increase should not be applicable to any
cloth wvalued up to Rs. 3 per square
metre.

SHRI S. S. KOTHARI: My amendments
are Nos. 21, 22, 25 and 26. Since amend-
ments MNos. 21 and 22 have already been
moveci, 1 move the other two.

1 beg to move :*

Page 21, omir lines 22 to 34. (25)
Page 21, omit lines 35 to 46. (26)

We on this side of the House, are deeply
concerned about the direct and indirec: taxes
levied on the middle-classes. Because of the
convension from specific to ad valorem basis
in respect of duty on sugar, the price of sugar
in the free market has considerably gone up,
Practically every body has to purchase sugar
from the free market because the rationed
quantity is not sufficient and many of the
villages have not been reached by the ration-
ing system. This increase in sugar price
would adversely affect their standard of
living.

1would now refer to the increase in
excise duty on petrol, cigarettes, electric
appliances, soap and caustic soda. All these
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commodities, enter into the standard of
living of the masses. Inflation has already
had an impact on their standards of living
and these levies would further squeeze the

family budgets. Year after year, the direct
and indirect taxes on the middle classes are

being inereased. In 1960-61, indirect taxes
amounted to. Rs. 901 crores. In 1967 68
they were increased to Rs. 2558 crores.

Most of the excise duties add to cost push
inflation and impinge upon the standard”
of living of the messes,

I would not repesat what has been said
about fertilisers. If there is free woting, I
believe many members on the Treasury
Benches would vote with us,

Regarding export duties, the Finance
Minster has been good enough to give some
reliel in respect of jute and tea. But may I
submit, the time has come to take a bold
decision. It is no use giving small reliefs in
duty afier imposing it at a high level.
Pakistan, our chief competitor in jute, has
been giving bonus vouchers and gaining
ground at our expense. Therefore, the export
duties on jute and tea should be abolished.

SHRI SEZHIYAN (Kumbakonam) : [
will take only the important ones dealing
with sugar, petroleurn and fertilisers, The
assumption that the ai valorenm duty on
free market sugar is meant to mop up the
extra profits being earned by sugar mills
I am afraid, is misplaced. Those who are
benefited by the controlled price of sugar
live in large cities and towns. The bulk of
our people get sugar from the free market
at prices which are already high. They will
now have to pay more because of the duty
that is being levied now. By no stretch of
imagination can we say that sugar is a luxury
item and should be taxed so severely by the
Finance Minister. The rise in the excise
duty will be passed on to the consumer.
As soon as the duty was announced I under-
stand the price of sugar in many places rose
by as much as Rs. 40 to Rs. 50 per quintal
in the free market.

Regarding motor fuel Shri Masani has
already dealt with the point. The seven
paise increase in duty on petrol may appear

*Moved with the recommendation of the President.
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G be small in itself but experience has shown
that any rise in the cost of fuel increases
transport charges and the price of wvirtually
every type of commodity availing road
transport shows an increase in cost,

Coming to fertilisers, this has already
been dealt with by hon, Members on both
sides of the House. Even the Chief Ministers
of Assam and Uttar Pradesh have expressed
their doubts about the wisdom of levying
such a tax. When we talk of green revolu-
tion we should give all encouragement to the
peasants to use fertilisers. India
country where the use of fertilisers is at the
lowest in comparison to world figures, In
India it is only 8 kg. fertiliser per hectare of
arable land as against 26 in USSR, 71 in
USA, 1.10 in UAR and 354 in Japan.
Because the use of fertiliser here is much
lower we should give all encouragement
to the peasants to use more and more
fertilisers, There is an argument that if
there is prosperity in agriculture, we should
mop it up, We should not do it just by
levying tax on fertilisers. If there is pros-
perity in rural sector it will be reflected in
other sources. If the rural population is pros-
perous they will buy more clothing, they will
use more transport, they will buy more of
other consumer things and their Surplus will
be mopped up by indirect taxes, We need not
put a tax on fertiliser for that purpose. If
you tax fertiliser it means a tax on food
production itself. By increasing the tax on
fertiliser you are increasing the cost of food
articles, In the budget of an Indian family
60 per cent accounts for food and if the cost
of food goes up the prices of other commo-
dities will go up and it will have an infla-
tionary tendency. The other day I quoted
some figures from an article written by
Shri M. S. Randhaw, Vice Chancellor of
Punjab University and another professor.
The Fi Minister co d those figures,
but I am still waiting for correct figures to be
given by him.

SHRI S. M. BANERIEE : Sir, I beg to
move® :

Page 16, omit lines 9 to 12,
Page 16, lines 28,—

(281)

*Moved with the recommendation of the President.
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omit “‘dhoties, sarees, chadders, bed-

sheets, bed-spreads.” (283)
Page 17,—
omir lines 23 to 26. (284)
Page 17,—
omit lines 27 to 30. (285)
Page 17,—
omit lines 31 to 34. (286)
Page 22,
omit lines 1 to 12. (290)

My amendment No. 281 seeks to

delete lines 9 to 12, These lines read like
this :

“‘Fertilisers, all sorts but excluding natural
animal or wvegetable fertilisers when not
chemically treated.”

You know, Sir, there is scarcity of green
manure in our country. That is one
of the reasons why we wanted to make the
peasants fertiliser conscious. When first
fertiliser was introduced it was supplied to
the peasants. I know in Uttar Pradesh
because of lack of fodder they could not
use it properly.

Now that they have become fertilize
conscious and started using it, though not
in large quantities, an ad valorem duty of
ten per cent has been imposed. I am sure
it will be a disi ive to the p and
it will be wrong to do so. [ hope the hon,
Finance Minister will kindly bear me out
when I say that a majority of Members of
this Hosuse, whether in this side or that side,
are totally opposed to this levy. 1 hope he
will withdraw it.

Then I come to my amendment No.
282, which seeks to omit lines 18 to 22,
We do not want any additional excise duty
on soap used by the poor people. So, we
oppose it.

Then I would like to say on behalf of
my group that any further taxation or
excise duty on petrol we will have to oppose
because it will increase the fare for the
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conveyances of the poor. Forget, for the
time being, taxis and private cars; what
about the fares for buses? It will certainly
hit the poor people and so we will oppose
it.

Then 1 come to the excise duty on
medium and coarse cloth which will affect
our export market. Already there is severe
competition from China in the South East
Asian market and we are not able to export
medium and coarse cloth to those countries.
Because China is able to sell her textiles
cheaper, we are not able to compete. This
additional duty will make the position still
worse, At the same time, the price for
internal consumption will also go up. So,
it should be withdrawn.

Coming to sugar, there is an open
market and a controlled market. The
difference in price between the two is very
much, After the imposition of this addi-
tional excise duty, the open market price has
gone up still higher. 1 would request the
hon. Finance Miniter to consider once again
objectively whether the prices should not be
made to come down, if necessary, by with-
drawing the additional imposts, I totally
oppose all these taxes.

SHRI YOGENDRA SHARMA: I move*:
Page 16, —
(i) line 15,—

for “*Six and a halfl per cent. ad
valorem substitute,

“Four and a
valorem™

half per cent. ad

(ii) line 16, —

for “*Nine and a half per cent ad
valorem" substitute —

“Five and a hall per cent ad

valorem™ (295)
Page 16, lines 20 to 22, —

for “Six and a half per cent. ad valorem
substiture — “Three and a half per cent.
ad valorem™ (296)
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SHRI S. R, DAMANI : I move* :

Page 17,—

afier line 13, inseri—

“Provided that on all “grey’ qualities which
are not subjected to any furthzr processing a
rebate of 30 per cent, on the excise duty
shall be granted :

Provided further that the excise duty
shall be progressively levied as below :—

(1) for prices between

Rs. 2.51 to Rs. 3,50... 10 per cent.

2

for prices between
Rs. 3.51 to Rs, 4.50... 12§ per cent.

(3) for prices at Rs, 4.51

and above ... 15 per cent.”
(304)

ot fraaez Wt : oreas wglzw, FAEIE
30 # % 4 waEE §--177, 178 &%
179 | =gt av ¥ §@iga o 177 &
geag &, 0T 30 ¥ = qwre (2) A
STHAE q¥ AT I A AT A g
foredt #g1 mar @

seeks to levy excise duty on chocolates in
bulk manufactured with the aid of power—

& srgan g f gae femte w2 faar an7
& wraen ¢ e wTHaE araTr @N & a9
A8 @, TE IR AT & T4 & @ E
AfFT 359 g9 FUFL B & | ATwAE 9T
waATZd 32 WA & IAF any fagman
FTET T | TEF FATAl TERT A qATA F
HTqFT FAE @1F JEEIT AT wwer J TG
a1 a1 @ &1 e § Sgm e
T THATE SFET F1 A 4grd | 17 et
FY g1 faar o, ag & =0gaT § 1

178 g9 & g0 FiedATsaT F g4y
H Al

*Moved with the recommendation of the President.
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14HH Fertilisers, all sorts, but excluding
natural animal or wvegetable fertilisers when
not chemically treated—

sgat & feefte waan angar § 1 & swan

Efrdlo=8 R go= &fee & a7
Fiearsay s 7 § e gl H
Feefaeea 1 witFea N geama &1 T
¢ afeT gwamm Y wAlgar afdeafa g,
S A wfeargeR a1 TEEE FQ §
I AT FT IIF Al § AR AL AW
93 HATS FT I9Y FAT B W1 4-
g segame ¥ 9% FOX fA @ma<
ITET TR & OFAT 3F A AT
fae & sgan § % 14 o =1 fediz
F faar s o wiearge ov &Y daw
T TG § SR A T ATH

wgia® wuEq 180 &1 grEe g,
30 # qraz fg7 qq@ 97 & 9fF s
T gEr &t @ zafew & gw qwiew A
faggt 3T F@T g1 AW WE FC A
fear &1

SHR1 SRINIBAS' MISRA: Regarding
amendment 260, I will only add a little to
what has already been said. This is with
respect to “'Prepared or Preserved foods put
in unit containers add ordinarily intended
for sale’. Perbaps, the hono; Finance
Minister has not considered the effect of such
a tax. According to him, there is evasion
of tax and there is always a tendency in
human beings to evade tax., What will
happen if these foodstuffs are not really
sold or put for sale in containers. That will
only lead to unhygienic sale of articles and
the weight will increase by mixture of dust
and dead flies. Instead of encouraging
hygienic packing. the hon. Finance Minister
wants to tax it by 10 per cent ad valorem so
that those persons who want really to evade
tax will sell these articles in the open instead
of putting them into containers. I regquest
him to consider the effect of this and my
proposal to delete it,

The next one is <egarding fertiliser.
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Much has been said about it., While

supporting what has been said already, I

want to add only this. What is really being

taxed? The laconic item is: *“Fertilisers, all

sorts, but excluding natural animal......"" All

animals are natural. What is meant thereby
I do not know. Whether there is a comma

I do not know.

MR. SPEAKER: Natural is for fertiliser,
not for amimal.

SHRI SRINIBAS MISRA: | do not
koow. It says, ‘‘but excluding natural
animal or vegetable fertilisers when not
chemically treated.”

There are certain fertilisers which are
chemically treated. Perhaps, the hon.
Finance Minister must have know and
consulted the Food Ministry also about it
that some sort of chemical is added in the
components. If some chemical is added, it
is chemically treated. Does he mean
thereby to tax components also? What is the
meaning of all this tall talk of green revolu-
tion when, by used of Ffertiliser, production
is increasing and there is a buoyancy — you’
say there is a buoyancy, whatever it
means — 1o your economy? Your carrier
services are getling some profits; you are
getting sales-tax in all other fields; you are
getting some income out of it. You want to
kill and eat the hen that lays golden egg.

Allow agriculture to develop as an
industry. Allow it to grow to such a
height, to such a profitable extent that you
could tax it, Even from the beginning, you
want to tax fertiliser when people are only
learning the use of fertiliser. What s
being done? 10 per cent ad valorem tax is
being levied. The impact of this should
have been considered. 1 hope the hon.
Finance Minister will consider some ways
and means so that the impact of this 1ax does
not fall heavily to the detriment of agri-
culture.

SHRI S.R. DAMANI: Sir T welcome

the relief announced by the hon. Finance
Minitser ...
MR. SPEAKER: What about your
L]

amendment?
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SHRI S.R. DAMANI: I am coming to
that. 1 also welcome the relief given to
textile industry by reducing the ad valorem
duty up to Rs. 2.50 p. per s.q. metre. It is
useful to a great extent,

In the Budget, the relief given to textile
industry on certain qualities was for
Rs. 9.50 crores and, on certain qualities, the
excise duty was increased, yielding Rs. 15-30
crores. OQut of this, Rs. 1.90 crores relief
has been given to the industry, including
power-loom yarn and hank.

This is the first year when Government
is going to introduce the excise duty on an
ad valorem basis. Up-till now the duty was
on specific basis. To begin with, 19
qualitics have been introduced on the ad
valorem basis. 1 think, next year and in
the years to come, more and more qualities
will be included in this ad ralorem system.
As a matter of policy, I have no objection to
converting this specific duty into an ad
valorem one, but we should see that it does
proper justice to all the qualities. Aftef
considering all the things, I think that it
requires some reconsideration because this
rate will be the basis, the guideline, for
future years, Therefore, it requires reconsi-
deration so that no quality or no manu-
facturer is unduly burdened with a heavy tax,
With this idea I have moved this amendment
I want to say one thing. On the ad valorem
basis, there is no difference, For example,
on the medium quality, here the excise duty
starts with grey cloth; on grey quality it is
8.7 paise, but on bleached or dyed, the duty
is 13.7 paise; then the same quality, if it is
mercerized, the duty is 23.7 paise and if it
is sanforized, it is 38.7 paise, i.c., more than
four times the duty on grey quality, whereas
on the ad valorem basis, the duty is up to
7.5 per cent; whether it is grey or dyed or
bleached or mercerized or sanforized it is
the same, So, the advantage to the grey
quality disappears, .

MR. SPEAKER: The hon. Member
should conclude. This is not a general
discussion. This is clause by clause conside-
ration.

SHRI S.R. DAMANI: This is a technical
s ubject. '
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MR. SPEAKER: It is not very technical
after all.

SHRI S.R. DAMANI: Whatever we

know we must explain.
We have to help the House.

MR. SPEAKER: Please try to conclude,

SHRI S.R. DAMANI: My suggestion is
that in the rate of ad valorem, a 30 per cent
rebate should be given on the grey quality.
And I can say that if the grey quality is
processed, at that stage, the duty of 30 per
cent or whatever they like can be put so that
there will be no loss of revenue. This will
do justice to the mills which are producing
grey quality.

Can I go on to the second amendment ?

MR. SPEAKER: From my record I
find that there is only one amendment in
your name, What is the number of that
amendment ?

SHRI S.R. DAMANI: The number is
304.

MR. SPEAKER: That is the only amend-
ment.

SHRI S.R. DAMANI: There are two
clauses in that. 1 will take only two minutes.

The excise duty upto the quality of
Rs. 2.50 is 7.5 per cent and then it jumps
to 15 per cent. Suppose there is an increase
of 5 paise in the quality, it will attract an
excise duty of 19 paise. So, the mills will
have to produce either the quality of Rs. 4 and
above or the quality of Rs. 2.50. In between
there is no qulity. The effect of the excise
duty is so heavy that it demands reconsidera-
tion. 1 have suggested a telescopic rate of
excise duty so that the effect of excise duty
is equal on all the qualities.

One thing more and 1 will conclude,
If the cloth between Rs. 2.50 and Rs. 4,00
used by middle class people is taxed, that
will discourage many mills that are pro-
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ducing it 1t will have a long-term effect.
My only submission is that Government
should take into account all these difficulties
and accept my suggestion.

SHRI BENI SHANKER SHARMA:
In moving my amendments 219 to 225, 1 am
not going to repeat the arguments just ad-
vanced by my hon friends. I will confine
myself only to two issues, namely the
position of excise duty on cotton fabrics
and electric bulbs. Two methods have been
evolved so far as the the imposition of ex-
cise duty on cotton fabrics is concerned. One
is ad valorem and another is on the basis
of some paise per metre. A distinction has
been made in cotton fabrics as fine, super-
fine, Medium A, Medium B, coarse, etc. It
is well-known that sometimes the coarse
cloth costs more and it is being patronised
by Well-to-do people only. Sometimes the
colton fabrics which are called fine are
puichased by poorer seclions of the people.
My suggestion is that instead of linking this
excise duty with per meire, these should be
ad valorem: duty on all types of fabrics accor-
to its value.

Another point 1 want to make is about
the position of excise duty on vacuum and
gas-filled bulbs. It has been suggesied 10
impose an excise duty of 119, on such bulbs.
With the speedy electrification of rural areas,
these electric bulbs are being consumed
more in the rural areas than the towns where
we have got gas-filled tubes and other things.
Therefore, I suggest that the excise duty
on bulbs which henceforth will be mostly
used by the people in rural areas with the
speedy electrification of these arcas, should
be reduced to 5%,

st TWTENT ArE (T2AT) ¢ FeqE
g@te, & faa fadas aT g3i9w o 270,
271, 273, 278 =T 294, 295 ¥ 296
qw Far ¢ s AT §1272 A 297 A
faga =fad o ox E9w wmd AN @@
& grafaa § o) fa® S5 aga 7 4 2,
Tt fag 3 &t @t S5 avow Jar g

T Al W 4WFW gu A ow QA
F ATTHT ATha faw AAY ot FY Far A
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e AT 9EaT § | aeaw Wi, F%
qIAAT q3Edl § 9g A% § Fgr 0F e
aF g I3 ¢ fF ¥ A sarar § sarar
ITA1E d¢ HT SATSr § Iqrar Tear dar
&1 @f® gwr 2 #1 swdaT ar gue
¥ TemT 7 w9, aY gafe fF sarr
ST et Gar g1, gw fhanAl #1 agfaad
A1 FEY &, T AT SFAEIT FEAT AR
8 a= A A T Ay § AT gw
#1 a9 & fF @ = Se gew & A
9 YCE AGIAT AT T | TAST AGLAT
ug g fF o gE-e framl WS
ag g S g 5§ wmmar wee dar
FH S g e 0% T vy Jq F
=1d formd sarr & sarer dzran @Y @t
A% gra wfearg G Ay ang A€ 2
fr 2% 2 vt fFam @ Faw @17 e
FAH saw &1 gmy g H, famre #,
UF drar, 2 a1 7 arear are fEere o,
HEAe WEIET, @I @0T FT AT J4T F
AT AgT & Fifs I A § 5 =ww
SATT ETAET AT §, J; FT ST AT
#T FAFT W wragT Har @ Wi =
arEl &1 @A o gRaAw Aar & fe
@I A A aWTH A0 9 T | w5
fasm 71 fear | gafac & sgar g fs
=4 faegw ger fear g

IF AT FAF WERA, AT UF
T U do 16, W1z 15 9T & form
TR T: 9TV Q¥ ANA T 90T TP T
gr¥agar g f5 5 9 5% #R 91X
q@E 0¥ q|w ®T fem g 3@
& & UF g 9¢ IET F qT% FH@r 94T
¢ @ 7Y T &T A gW aed € fw o
FH {13 91 qL@E F fgar Wrw ) fwe
Feqey AEIRA, gl /g I fw §, I
g% wmay § fF &2 3: &= #1 #4 F%

© qrd d\ qde w1 f2ar srg ) IEE a1,

wema "z, 21 goz F faweht & da
q Y EFa FATar o wWr
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% AWAT qT6 ; ag Al arIE W
faar 21

s TwTEaTC west ;e o faar @
ar 8w g1 ot Sifes efeww ower-
TS 9T 99 WA FY arg § AT SEH
¥ Fg 4 & 6 dam s My A% AR
grzdl A W= 9x Jmy a1 & aq
FF FRAT T A K FAFT AWGT F@r
fe a3 a¥ g Wt gt wagfy s §
979X &3 wwr wifgw ) AfeA faeror
TSl I IEFT FHIT T | IAT AGg
¥ weqanat § sgt e Qo e fafE-
T FAN §, TG IAPT HGL T AT § |
I FOF FEa F s Sy fefaw @it
g X E, s wrg @
@ FETH AT A aTIT FLY § @ afE
¥ @9 9T (7 4 ATaAT | IW JOF A
A AT EAT 9T, I a4 ¥ Avd
% agt fF faoet &1 T F@ E, @@
TATH QT AT A1ga & at § amwar ¢
fF og Sfaa adf & afew a¥ & @<
Zag AT Irigq AT BET F1 g T
aifgu | &7 weet & g § 4 qEH -
AT FY G ATIE ATHA JA FT@TE AR
fam WAy ot & sy FT § fe 7 wE-
qrEwg arfr @R O 9 a1 fasper &
U FLF |

st T wifew (@aewT): W
A Ao 175 @TE 9T 29 7 14 & 1L
¥ ok @m wT A feam o feam
§ o yfmdm femrr & e Y frrr
srémrfaT F3% &, ¥ frmr ot &g 3 &,
S 9 E59 AEY WO A0ET 1 TEE At
¥ qolea g s w0 wh wERa ¥
9T @ % 3w A § § aga aeiar @
fa=re %)

T & o foafem &t a@ sz
AT  aifs gard o e wedy oft €
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A% e frafoer & @ §, aon & a2
§ FYf g arg #2 a1 I9H T WS
zafqe H Fgar amgar § fF g A ¥
faart 37 € wew wwww 2 fF 7 FAfEET
Z§ 7 fomfow &4 Fat & am
A FgA &1 Aqed g g W fraw §
fo=% a1 qiw tHg ¥ T qHE § AT
foaY & Fafrs ot g fix gl @
|t 912 912 fram § ol o &= 9 g9
F@ §, 99 0 W 2 A ¥ TRy
AT & 7 AL wgA FT "aAd g AEK
2 & 7=t wgieg 1 fas o) i g1
sfg ¥ &7 # sufofew &5 @ &
Satere A FHE & 9 R IR
A satere 7@ o1 IEH QY F1or faw 7
wF FRO AT ag 41 & g a9 9
qret § femat @1 frew aqd #1er $hoe
fast 2, ©F 0 IR g faar § A
gau & IR g far g frof
Sua Hafg gf R T N MAmAF
sigied § 39 28 & gfardt aw &
& 2% ¥ AT arat #, o &y o &
fa% fFar 8, & s =l sma € foa
faarat v & for fear & weaT samar
Ffy gemas #€t & st T & v #fe
g 1t wrmar @ faar &1 ot fOE |
& 1 F Farar =mgar g 5 oF I sEa
frrir & foma qrar faars & @raw § &fsT
Tré wifeT ary s 92 framl #1 a1
T A9 faar & 1| wAfae 7l g
& fF &7 3 &9 37 @1 FET AL

§ s W, "EAE g ST &
feaaee F&T fF 989 99 IFIA q81
el foar a1 99 Owg grew § wifaw
frrarfe #fae @ ax @ faax
Ft | Zad FT wafg gE €, ag & Jre
srgm | o feEm gATdt AT s
g F A w0 & & grIw F1 T
A feRe vom fs [m o feg & frame
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[ ez arfem)
FY 3 AT A9 50 FUT AT =TS
& dt gw gEdy AwE 3 A dA

a3 Tt g 2 % ang 50 F02 wqar
AT FI AT § AT ETH AT AN qN F )
¥ gt ¢ f5 ag qar feas fao a5 70
aw g ? frgmi ¥ fAu @y s am §
ar #fg & Eqevdz & fag @= F4 T=
i ad ae ¥y go wifww 2| a@w §
T #17 7

SHRI R. D. BHANDARE : One minute.

MR. SPEAKER : Will you kindly sit
down? lam on my legs. Am I to throw
this open for general discusion ? What is
the desire of the Congress members 7 If that
is the desire, I am prepared to do it. Normally,
amendments are moved and whoever moves
amendments is allowed to speak. But ifa
general discussion begins now, what will
happen 7 He will speak for one minute,
another friend will get up and speak for
one minute, The moment I begin allowing
members who have not moved amendments
1o speak, then it becomes a general discussion.
1 have no objection. But then please do not
blame me. The moment 1 call one friend,
I must call another friend also. I cannmot
say that he is in the panel of Chairman and
therefore let him speak, but not Shri Jadhav.
No please; it is not proper. If I do it, do not
blame me. I will sit down. But it is not
proper because it will take two hours for
each clause.

SHRI TULSIDAS JADAV: 1
request for two minutes......

will

MR SPEAKER : Why you alone?

SHRI TULSIDAS JADAV : On a point
of order.

SHRI MORARIJI DESAl : How can
there bz point of order now?

MR SPEAKER : What is
of order?

the point

SHRI TULSID):F JADAYV : Under 351.
Rule 351 says. A member desiring to make
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any observations on
the House......

any matter before

MR. SPEAKER : It is a Rule.
is the point of order? I cannot allow so
many people. If lallow you, I must allow
others. Why you alone ? What is the specia-
lity with you? There is no point of order.
I have called the Deputy Prime Minister.

What

SHRI TULSIDAS JADAY : | want your
ruling. % ITYw EfAT A0fET | 9gH s
fedt st @gw & . (swEww) #O
faae av g7 ifag ) .. (sraem)

SHRI MORARIJI DESAI : 1 have heard
carefully not only now, but even before the
objections raised against the taxation on
fertilizers and some other matters......

AN HON. MEMBER : And petroleum.

SHRI MORARIJI DESAI : Yes, petro-
leum, particularly. My Hon. friend always
says about it. The Finance Minister and
the Government have a difficult task to
perform.  Everybody wants development and
the tempo of development should go higher
and higher. If that does not happen, there
will be demoralisation even more, It is,
therefore that one has got to mobilise
resources, When it is said that tax on
fertilizers will inhabit further improvement
in agriculture, I am afraid that is not a
correct inference because I have been seeing
for the last three or four years that when
prices rose fertilizers were used more and
more. When subsidy was withdrawn, 37 per
cent more fertilizers were used next year.

And this will not, therefore, inhibit,
because the profits from the use of fertilisers
are large enough. 1 find that there are people
who take from the blackmarket fertilisers at
twice the value and yet they doit, Why?
They do it because it profits them to do it.

SHRI SEZHIYAN . : The supply is too
small. (Interruptions)

SHRI MORARJI DESAI: Hon. Members
may make protesiations., But this is the
experience which T have which perhaps they
do not have. )
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This is used mostly in irrigated areas,
and in irrigated areas, if an acre of land
produces a crop which gives a profit ranging
from Rs. 1000 up to Rs, 10,000......

st 3g<a aifew : faost = &Y
ydr g g AT FGT 7

=it svereeit vk ;W W A NE
g Ad

I have this on the testimony of some
Members of the two Houses, who have them-
selves told me what profit they get. I am
not going to name them because then my
hon. friends may go after them. They have
told me what their profits were from certain
crops. Therefore, all this information is
with me. I have consulted even some
agriculturists with whom I have nothing to do.
But they have also told me that this does
not take away more than Rs. 4 out of Rs. 134
extra profit that will be obtained by the use
of fertilisers. This is the calculation that I have
got from agriculturists. It is not, therefore,
my calculation but that of agriculturists who
do consider that it is necessary to advance
this more and spend more money. If I have
spent more money, if I do not get it from
those who profit by it, from whom clse can
one get it ?

&ff TIHTEETT TTEEY SR @Ei'r g,
eI HENAT |

SHRI MORARIJI DESAI : I refuse to
believe this. This is a thing which cannot
happen because then the man will become
bankrupt. How can he remain in a losing
cconomy? Yes, when there is famine and
there is scarcity, these people do have losses.
1 do say that, But then Government spends
money at that time and helps them. All
this money spent on irrigation and fertilisers
and everything eclse benefits certain class of
agriculturists from whom only this will come,
Therefore, it was thought fit to levy this.
I had said that the Cabinet would decide it,
The Cabinet has decided it ; so, itis notl
myself who have decided it. Therefore, I
cannot withdraw this excise duty.

In regard to sugar it was said that the
duty had increased the price of sugar. Before
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the budget, the price of sugar in the free
market was Rs. 3.55, and on 30th April it
was Rs, 3. 10. And yet my hon. friend begins
to tell me that the prices have increased.
1 bave therefore, taken this excise from the
profits of the people who sell it in the open
market. So, the charge that is made that
the price has increased is not true.

17 hrs.

1 have already declared certain concessions
for powerlooms and for the other cloth; up to
Rs. 2.50 for ordinary cloth, I have reduced
it to half dnd so also to Rs. 4 for some other
cloth. Beyond that, it is not possible for me
to go. Of course, if the time comes and it
is necessary, then I have always considered
it from time to time as the economy demands
and as the production demands. That is
also being done; as we do in the matter of
jute or other things, in the matter of textiles
also, one can do it. Therefore, I am giving
effect to these concessions by notifications
and not by amendment of these provisions.
Therefore, these amendments are mnot
necessary.

I have also said that on power-driven
pumps the duty has been given up. All this
will be given effect to by notification, and
therefore, [ cannot accept any of these
amendments,

SHRI SRINIBAS MISRA : What about
compost 7

SHRI MORARJI DESAI: Compost
does not attract this at all.
SHRI SRINIBAS MISRA : When

chemical is added ?

SHRI MORARIJI DESAI: Only on that
chemical it will be put and on nothing else.
SHRI SRINIBAS MISRA : When it is
chemically treated ?

SHRI MORARIJI DESAT: That is all
wrong. | know how compost is made.

SHRI SRINIBAS MISRA : What about
the container ?

SHRI MORARIJI DESAI : Nothing is
to be added. I have also excluded it up to



459 Finance Bill, 1969

[Shri Morarji Desai]
Rs. 50,000 production.

Therefore, all those
other people also will be exempted; even the

MAY 6, 1969

MR. SPEAKER :
amendment No. 22 to clause 30 to the vote

of the House,

larger sector will get that much exemption,

SHRI K. SURYANARAYANA (Eluru) :

On a point of clarification.

SHRI M. R. MASANI :
Mo. 22 may be put separately.

Division No, 17]

Ahmed, Shri J.

Amin, Shri R. K.
Banerjee, Shri S. M.
Birua, Shri Kolai

Brij Bhushan Lal, Shri
Deiveekan, Shri

Deo, Shri K. P. Singh
Deo, Shri P. K.
Dwivedy, Shri Surendranath
Gowd, Shri Gandilingana
Gowda, Sori M. H.
Gowder, Shri Nanja
Gupta, Shri Kanwar Lal
Jha, Sh t Shiva Chandra

Achal Singh, Shri

Agadi, Shri S. A.

Ahirwar, Shri Nathu Ram

Ahmed, Shri F. A,

Azad, Shri Bhagwat Jha

Babunath Singh, Shri

Barua, Shri Bedabrata

Basumatari, Shri

Bhandare, Shri R. D,

Bhanu Prakash Singh, Shri

Bohra, Shri Onkarlal

Chanda, Shri Anil K,

Chatterji, Shri Krishna
Kumar

Chaturvedi, Shri R. L.

‘Chaudhary, Shri Nitiraj Singh

Chavan, Shri D. R.

Chavan, Shri Y. B.

Choudhary, Shri Valmiki

Choudhury, Shri J. K.

Damani, Shri 8. R.

Das, Shri N. T.

Dasappa, Shri Tulsidas

Desai, Shri Morarji

Deshmukh, Shri Shivajirao S.

Dixit, Shri G, C.

Dwivedi,Shri Negeshwar .
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I shall first put

The question is :

“Page 16, omit lines 7 to 12", (22)

Amendment

The Lok Sabha divided :

AYES

Kandappan, Shri S.
Kiruttinan, Shri
Kothari, ShriS. S.
Krishna, Shri S. M.
Lakkappa, Shri K.
Masani, Shri M. R.
Meena, Shri Meetha Lal
Meghachandra, Shri M.
Misra, Shri Srinibas
Mohamed Imam, Shri J.
Nair, Shri Vasudevan
Nihal Singh, Shri

Patil, Shri N. R.
Patodia, Shri D. N.

NOES
Ering, Shri D.
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Gautam, Shri C. D.
Gavit, Shri Tukaram
Ghosh, Shri Parimal
Govind Das, Dr.
Gudadinni, Shri B, K.
Gupta, Shri Ram Kishan
Hanumanthaiya, Shri
Hem Raj,Shri
Jadhav, Shri Tulsidas
Jagjiwan Ram, Shri
Jamir, Shri 8. C.
Kamble, Shri
Kamala Kumari, Kumari
Karan Singh, Dr.
Kavade, Shri B. R.
Kedaria, Shri C. M.
Kinder Lal, Shri
Krishan Singh H. R.
Krishnan, Shri G. Y.
Kureel, Shri B. N,
Lakshmikanthamma Shrimati
Laskar, Shri N. R.
Mahadeva Prasad, Dr,
Maharaj Singh, Shri

[17.06 hrs.
Satya Marain Singh, Shri
Sen, Dr. Ranen
Sezhiyan, Shri
Sharma, Shri Beni Shanker
Shashi Bhushan, Shri
Shastri, Shri Ramavatar
Shastri. Shri Sheopujan
Sivasankaran, Shri
Somasundaram, Shri 8. D,
Sondhi, Shri M. L.
Tapuriah, Shri 8. K,
Vidyarthi, Shri R. S.
Yadav, Shri Jageshwar

Mahishi, Dr. Sarojini
Master, Shri Bhola Nath
Masuriya Din, Shri
Mehta, Shri P, M,
Melkote, Dr.
Menon, Shri Govinda
Minimata. Shrimati
Dass Guru
Mirza, Shri Barkar Ali
Mishra, Shri Bibhuti
Mrityunjay Prassad, Shri
Mukerjee, Shrimati Sharda
Murti. Shri M, S,
Pahadia, Shri Jagannath
Pandey, Shri K.- N.
Pant, Shri K. C.
Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri
Patel Shri, Manibhai J.
Patil, Shri A. V.
Patil, Shri Deorao
Poonacha, Shri C. M,
Pramanik, Shri J. N.
Qureshi, Shri Mohd, Shaffi
Radhabai, Shrimati B.

Agam

* Wrongly voted for ‘Ayes’
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Raghu Ramaiah, Shri

Raj Deo Singh, Shri

Rajasckharan, Shri

Ram, ShriT.

Ram Dhan, Shri

Ram Dhani Das, Shri

Ram Sewak, Shri Chowdhary

Ram Subhag Singh, Dr.

Ram Swarup, Shri

Ramshekhar Prasad Singh,
Shri

Rana, Shri M. B.

Randhir Singh, Shri

Rao, Shri K. Narayana

Rao, Shri Muthyal

Rao, Shri J, Ramapathi

Raut, Shri Bhola
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Reddi, Shri G, S,

Reddy, Shri Ganga
Reddy, Shri P, Antony
Reddy, Shri R. D.
Reddy, Shrimati Sudha V,
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri

Saha, Dr. S. K.

Saleem, Shri M. Yunus
Salve, Shri Narendra Kumar
Sambasivam, Shri

Sapre, Shrimati Tara
Savitri Shyam, Shrimati
Sayyad Ali, Shri

Sen, Shri Dwaipayan

Sen, Shri P.-G,
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Sethuraman, Shri N.
Shambhu Nath, Shri
Sharma, Shri Naval Kishore
Sheo Narain, Shri

Shinde, Shri Annasahib
Shiv Chandika Prasad Shri
Shukla, Shri S. N.
Siddheshwar Prasad, Shri
Singh, Shri D. N.

Sinha, Shri Satya Narayan
Snatak, Shri Nar Deo
Tiwary, Shri D. N.

Tiwary, Shri K. N.

Verma, Shri Balgovind
Virbhadra Singh, Shri

Vyas, Shri Ramesh Chandra

Yadav, Shri Chandra Jeet

MR. SPEAKER : The Recsult* of the

division is :
Ayes : 41; Noes : 129.

The motion was negatived

MR, SPEAKER: I shall now put all the
other amendments to the vote of the House.

Amendments Nos. 19, 20, 21, 23 10 26,
220 10 223, 225, 267, 271, 281, 283 10 286,
290, 295, 296, 303 and 304 were put and rega-
tived,

MR. SPEAKER: Thec question is:
“That clause 30 stand part of the Bill.”
The motion was adopted.
Clause 30 ways added to the Bill,
Clauses 31 and{ 32 were added to the Bill
Cluuse 33—( Amendment of Act 58 of 1957)

MR. SPEAKER: We take up Clause 33.
Before we discuss it, I want 10 make a stale-
ment. There is a meeting at 6,30 P. M, It
is a memorial meeting and 1 think we should
enable the Members of Parliament to attend
that meeting. Therefore, we should finish
the third reading also. We can do that il

hon. Members cooperate. There will be no
difficulty because only the First Schedule and
a few other clauses are there. If the hon.
Members do not insist on their right, the third
reading stage also be over, so that we can go.
But if they want to speak, I shall sit and
they shall ‘sit but there will be no use like
that because the others will go.

Now, there are amendments to clause 33.
SHRI S. S. KOTHARI: 1 move:t
Page 24,—

omir lines 24 and 25 (27)

1 do not want to speak on this amend-
ment.

SHRI K. LAKKAPPA (Tumkur): I beg
to move:t

Pages 24 and 25,—-
for lines 29 to 43 and 1 to 13
respectively, substitute—

10 per cent.
ad valorem,

“1, All varicties of cotton
fabricswhose tariff values ear
rupee one and below per
square metre.

*The following Members also recorded their votes for Noes : Sarvshri Shashi Bhushan and

K. Survanarayana.

tMoved with the recommendation of the President.
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IA. All varieties of cotton fabrics whose
tariff values are over rypee one but
below rupees two per square metre.

1B. All varieties of cotton fabrics whose
tariff values are over rupees two but
below rupees four per square metre.

IC. All varieties of cotton fabrics whose
tariff values are above rupees four
per square metre.
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. l?!* per cent.
ad valorem.

15 per cent.
ad valorem.

20 per cent.
ad valorem.
268

SHRI 5. M. BANERJEE: 1 beg to
move; *

Page 25—

omit lines 6 to 13 291)

MR. SPEAKER: I put all amendments
to clause 33 to the vote of the House.

Amendments Nos. 27, 268 and 291 were put
and negatived.

MR. SPEAKER: The question is:
“That clause 33 stand part of the Bill."
The motion was adopted.
Clause 33 was added to the Bill.
Clause 34 was added to the Bill.

The first Schedule

MR. SPEAKER: We take up the First
Schedule now. There are a number of
amendmeats.

SHRI M. R. MASANIL: | want to move
all the amendments in my name except 31, 35
and 42,

1 beg to move: *
Page 26, line 39,—

for “*Rs. 5,000 substitute “*Rs. 7,500
i (28)
Page 26, line 41,—
for “Rs. 5,000" substitute ““Rs. 7,500"
(29)

Page 26, line 42,—

for “‘Rs. 5,000 substitute “‘Rs. 7,500"

(30)
Page 29, line 24,—
Sor “Rs. 5,000 substirute *‘Rs. 7,500."
(3

Page 29, line 26.—

for ““Rs. 5,000" substiture *‘Rs. 7,500."

(33)
Page 29, line 27, —
for “‘Rs. 5,000" substiture “‘Rs. 7,500™
(34)
Page 31,—
omii lines 1 to 4. (37)

Page 34, line 41,—

for ““Rs. 5,000 substitute *‘Rs. 7,500"
(39)
Page 34, line 43,—

for ““Rs. 5,000” substitute “‘Rs. 7,500"

(40)
Page 34, line 44,—
for “*Rs. 5,000 substitute “‘Rs. 7,500
(41)
Page 37,—
omit lines 44 to 47. (44)
Page 38,—
omit lines 41 to 44, (47)

"« Moved with the recBmmendation of the President.
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Page 35,—

for lines 1 to 27, substitute—

““(3) where the total income exceeds Rs.
10,000 but does not exceed Rs. 15,000,

(4) where the total income exceeds Rs.
15,000 but does not exceed Rs. 20;000.

(5) where the total imcome exceeds Rs.
20,000 but does not exceed Rs. 25,000.

(6) where the total income exceeds Rs,
25,000 but des not exceed Rs. 30,000.

(7) where the total income exceeds Rs.
30,000 but does not exceed Rs. 50,000,

(8) where the total income exceeds Rs.
50,000 but does not exceed Rs. 70,000.

(9) where the total income exceeds Rs.
70,000 but does not exceed Rs. 1,00,000.
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Rs. 750 plus 15 per cent. of the amount
by which the total income exceeds Rs.
10,000;

Rs. 1,500 plus 20 per cent. of the amount
by which the total income exceeds Rs.

15,000;

Rs. 2,500 plus 30 per cent. of the amount
by which the total income exceeds Rs.

20,000;

Rs. 4,000 plus 40 per cent. of the amount
by which the total income exceeds Rs,
25,000,

Rs. 6,000 plus 50 per cent. of the amount
by which the total income exceeds Rs.
30,000;

Rs. 16,000 plus 60 per cent. of the
amount by which the total income exeeeds

Rs. 50,000;

Rs. 28,000 plus 65 per cent. of the
amount by which the total income exceeds
Rs. 70,000, (160)

Page 35, line 42,—
for ““Rs. 4,000" substitute— **7,500"

(161)
Page 36, line 48—

Sfor “Rs. 4,000" substitute— *‘7,500"
(162)

The First Schedule is on direct taxes.
We go back again from excise duty to the
income-tax provisions and the amendments
I have moved seck three objectives.

The first is to raise the exemption limit
from the present figure of Rs. 4,000 to Rs.
7,500. This was recommended by Mr.
Bhoothalingam in his report last vear which
we had hoped would be given effect to by
this Government, At present money values
Rs. 4,000 is a fraction of what it was some

- small

years ago. Quite rightly Mr. Bhoothalingam
points out that collecting money from those
very amall people does not give much money
but adds a great deal to the income-tax
administrative expenditure and creates great
hardship for people who do pot earn even
Rs, 7,500 a year. The first amendment that
I have moved is to raise the floor from Rs.
4,000 to Rs 7,500.

The seeond amendment is to defeat the
attempt to raise the rate of income-tax on
people with incomes between Rs.
10,000 and Rs. 20,000 per year. I have
already argued this when the Budget was
under discussion; and I pointed out how this
class, the lower middle class people with
fixed incomes, whose cost of living goes up
but whose incomes have remained more or
less stagnant, enjoy incomes even lower than
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the income of the industrial workers. This
class, which is the back-bone of society, is
being ground down between inflation and
excessive taxation, and yet this is the class
which the Finance Minister has selected to
burden still further. We oppose additional
taxation on those with incomes between Rs.
10,000 and Rs. 20,000.

The third item is the lowering of the
floor of direct taxes on firms. Firms are
already being taxed first as a firm and then
as partners. That is a measure of double
taxation which was already an injustice.
Now the Finance Minister seeks to bring in
smaller firms who do not make a profit of

even Rs. 25000 a year, he wants to lower
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the limit from Rs. 25,000 to Rs. 10,000, A firm
that makes a profit of Rs. 800 a month will
have to pay double taxation, first as a firm
and then as partners.

Taken together, my amendments deal
with these three aspects which we want to
correct.

SHRI J. MOHAMED IMAM: I move:*
Page 26,—
for lines 38 and 39, substiture—

*“(1) Where the total income .
does not exceed Rs. 7,000 Nil;™ (151)

Page 26—

for lines 40 to 42, substitute—

“4(2) where the total income exceeds Rs.
7,000 but does not exceed Rs.
10,000,

Rs. 250 plus 10 per cent of the amount by

which the total income exceeds Rs. 7,000
(152)

Page 27, line 29—
for “Rs. 7000" substitute “Rs. 9000 (153)
Page 27, line 38,—

Sfor *“Rs. 4000" substitute **Rs. 7000 (154)

Page 35, line 1,—

for “‘17 per ceot.'’ substitute ““15 per
cent.” (155)

Page 35, line 4,—

Sfor “*23 per cent.”

substitute “*20 per
cent." (156)

Page 35, line 42,—

Jor “Rs. 4,000 substiture *“‘Rs. 7,000"
(157

-

* Moved with the recommendation of the President.

SHRI S. S. KOTHARI: I move:*
Page 29—

omit lines 15 to 19 (31)

Page 30,—

omit lines 19 to 37 (36)

Pages 34 and 35,—

for lines 40 to 44 and 1 to 27 respectively,
substitute—

““The rates of income-tax shall be the same
as in Part I of this Schedule™ (38)

Page 37,—
omit lines 28 to 32
Page 38,—

JSor lines 4 to 17, substitute—

43)

““The rates of income-tax shall be the
same as in Part I of this Schedule™ (45)

Page 38—

omit lines 18 to 36 (46)
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Page 35—

Sfor lines 1 to 27,—substitute—
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“(3) where the total income exceeds Rs.
10,000 but does not exceed Rs. 15,000.

(4) where the total income exceeds Rs.
15,000 but does not exceed Rs. 20,000.

(5) where the total income exceeds Rs.
20,000 but does not exceed Rs. 25,000,

(6) where the total income exceeds Rs.
25,000 but does not exceed Rs. 30,000.

(7) where the total income exceeds Rs.
30,000 but does not exceed Rs. 50,000.

(8) where the total income exceeds Rs.
50,000 but does not exceed Rs. 70,000.

i9] where the total income exceeds Rs.
70,000 but does not exceed Rs. 1,00,000,

(10) where the total income exceeds Rs.

1,00,000 but does not exceed Rs. 2,50,000,

(11) where the total income exceeds Rs,

2,50,000.

Page 38,—

Sor lines 4 to 17, substitute—

Rs 750 plus 15 per cent of th: amount by
which the total income exceeds Rs. 10.000;

Rs. 1,500 plus 20 per cent of the amount by
which the total income exceeds Rs. 15,000;

Rs. 2,500 pluse 30 per cent of the amount by
which the total income exceeds Rs. 20,000;

Rs. 4,000 plus 40 per cent of the amount by
which the total income exceeds Rs. 25,000;

Rs. 6.000 plus 50 per cent of the amount by
which the total income exceeds Rs. 30.000;

Rs. 16,000 plus 60 per cent of the amount by
which the total income exceeds Rs. 50,000;

Rs. 28,000 plus 65 per cent of the amount by
which the total income exceeds Rs. 70,000;

Rs. 47,500 plus 70 per cent of the amount by
which the total income exceeds Rs. 1,00,000;

Rs 1,52,500 plus 75 pe- cent of the amount by
which the total income exceeds Rs. 2,50,000;
(82)

*(1) where the total income does not exceed
Rs. 25,000.

{2) where the total income exceeds Rs.
25,000 but does not exceed Rs. 50,000.

(3) where the total income exceeds Rs.
- 50,000 but does not exceed Rs. 1,00,000,

Nil

6 per cent of the amount by which the total
income exceeds Rs. 25,000;

Rs. 1,500 plus 8 per cent of the amount by
which the total income exceeds Rs. 50,000;

(4) where the total income exceeds Rs. Rs. 5,500 plus 12 per cent of the amount by
1,00,000. which the to al income exceeds Rs. 1,00,000;
(85)
Page 39 and 40,—
for lines 18 to 36 and 1 to 10, respecti-
vely, subsritute—
*“1. In the case of a domestic company. (86)

" 45 per cent of the total income.”
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me 40;__
Sor lines 13 to 23, subsiitute—
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“‘royalties or fees for rendering technical
services received from an Indian concern
in pursuance of an agreement made
with the Indian concern where such
agreement has been approved by the
Central Government, (88)

Page 27, line 38,—
Sfor *“4,000" substiture *‘8,000" (275)

Page 28, line 40,—

Sfor “4,000" substitute ‘8,000 (276)
Page 35, line 42,—
for 4,000 substitute “‘8,000" (277)
Page 36, line 48—
for “4,000" substiture “‘8,000" (278)

I submit that the unkindust cut in the
Budget is the increase in the tax on the
middle class. I refer to persons with incomes
between Rs. 10,000 and Rs. 20,000 and also
firms, which belong to the middle class
people, whose incomes range belween
Rs. 10,000 and Rs. 25,000. I am really
surprised that the Finance Minister should
have sclected this particular group, for

additional taxation, because there is no justifi-

cation for it, Inflation has already caten into
ther eal value of money and increased taxation
is a very unkind cut indeed. Even at this
late stage, 1 would request the hon.
Finance Minister to reconsider it,

Secondly, may I submit that in the last
year's budget, the tax on unearned income
had been reduced. To reduce tax on that
and to increase tax on earned income, parti-
cularly of the middle-classes is, in my
opinion, a highly retrograde step. There is
no justification whatsoever for this. So,
with all the emphasis at my command, I
oppose this measure.

1 would submit that with regard to
earned income, there should be a straight

SHRI SRINIBAS MISRA : I move :

Page 29,—
JSur lines 23 to 39, substitute—

(1) where the total income does not
exceed Rs. 25,000, *

50 rer cent

deduction of eight per cent out of the earned
income, because the people who work, save
and invest should not be treated on a par
with those who obtain income from house
and other propertires. Therefore, I strongly
plead for it.

May I point out that direct tax consti-
tutes what I would call surgery without
anaesthesia. The direct taxes not only
hurt the people but also adversely affect
the capacity of the people to work, to save
and and to invest. It is hardly a
coincidence that India, which is the highest
taxed country in the world, also has the
lowest growth rate, Countries like West
Germany and Japan have advanced conside-
rably because their taxation levels are reason-
able. If there is a high level of evasion in
this country, that also is directly connected
with the high level of taxation. [ would
like to emphasise that.

Finally, may I point out that the tax on
registered firms has also been going up consi-
derably ? In Bombay and Calcutta, wherever
I have been, 1 have been approached by
professional people like solicitors and accoun-
tants and others saying that the surcharge on
professional income should be reduced. 1
would submit to the Finance Minister that
he should consider this proposal favourably
this year or next year. The professional
people are a class of intellectuals and they
should be given fair treatment. They pay
their taxes properly, and they assist the
Finance Minister by bringing assessees to the
right path. 1If they do not do their job
properly, you may penalise them. I submit
that they should be given better treatment.

Nil

*Moved with the remmmen-da.l.ir.;n of the President.
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5 per cent of the amount by which the total

(2) where the total income exceeds
Rs. 25,000 but does mot d
Rs. 50,000.

(3) where the total income exceeds
Rs. 50,000 but does not exceed
Rs. 1,00,000.

(4) where the total income exceeds
Rs. 1,00,000.

Page 37,—
Jfor lines 36 to 47, substitute—
(1) where the total income does not

exceed Rs. 10,000,

(2) where the total
Rs. 10,000 but
Rs, 20,000,

income exceeds
does not exceed

(3) where the
Rs. 20,000,

total income exceeds

SHRI SEZHIYAN : Sir, all my amend-
ments deal with, and seek to raise the
exemption limit for individual direct taxation
to Rs. 7,500, Here, I would invite the
kind atiention of the Finance Minister to
the categorical recommendation made by the
Bhoothalingam Report, wherein it is stated :

“For both ecomomy and on practical
administrative grounds, 1 would, there-
fore, strongly recommend a substantial
raising of the exemption limit and
would suggest that the limit be fixed
at Rs. 7,500 for individuals and......"

“*This would be justifiable merely on
the increase in prices ignoriig all
other considerations, By doing so,
the number of tax-payers in the register
will be reduced by about 1.7 million
(on the assumption that to the 700,000
in this class in 1963-64 would have
been added one million out of the
increase of 1.2 million since then.)”

is Rs. 25, 000;

Rs. 1,250 plus 10 per cent of the amount
by which the total income exceeds Rs. 50,
000;

Rs. 6,250 plus 15 per cent. of the amount
by which the total exceeds Rs. 1,00,000;
(263)

Nil;

5 per cent, of the amount by which the
1otal exceeds Rs. 10,000;

Rs. 5000 plus 10 per cent of the amount
by which the total exceeds Rs. 20,000."
(265)

He says that the “loss of revenue”
will be omly of the order of Rs. 7to 8
crores. He says that the efficiency of tax
collection would increase, because,

“Some Revenue officials have estimated
that if work on petty assessments is
cut out, the improvement in the quality
and speed with which the remaining
work can be done, e.g., by expenditious
disposal of appeals, better investigation,
e'c., will lead to increase of tax collec-
tions by Rs. 100 crores for some years
besides an i di i of about
Rs. 200 crores merely by finalisation
of pending assessments.”

So, the Boothalingam Report has given
a categorial recommendation to the above
effect in this regard.

There is one argument that everybody
should contribute to the national develop-
ment by paying taxes. Direct tax is not the
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only source of income because even if a
man just earns Rs. 100 a month, he has to
pay indirect taxes on many articles and that
goes for development. So, there is no basis
for saying that only by direct taxation, the
people could pay for the development of
the nation, and contribute to the welfare
of the country. When there is an abnormal
increase in the prices, and there is an
inflationary tendency, when the rupee value
has fallen so much, there is all the more
reason why an increase in the exemption
limit to Rs. 7,500 as recommended by Mr.
Bhoothalingam should not be given effect.

SHRI S.M. BANERIJEE : I move* :
Page 26, omit lines 40 to 42. (292)

Page 26, line 43,
for “I5 per cent." substitute ‘5 per
cent.” (293)

In my amendment No. 292, 1 want to
omit lines 40 to 42, and in my amendment
No. 293, I want to change 15 per cent to
five per cent,

In supporting these amendments, I
would only like to bring to the notice of
the hon. Finance Minister that after all
the prices of commodities have increased so
much today that the middle-classes suffer
the most, and this income-range of Rs. 5,000
to Rs. 10,000 absolutely belongs to the
middle-class cadre.

Either the exemption limit should be
raised or the rate of tax should be reduced to
5 per cent. Ihope the Deputy Prime
Minister will consider this.

SHRI SHIVA CHANDRA JHA : I beg
to move* :
Page 26, lines 40 to 42,—

for “*Rs. 250 plus 10 per cent. of the
amount by which the total income exceeds
Rs. 5,000,

substitute ‘“Rs. 250, (180)

Page 26, lines 43 to 45,—
for **Rs. 750 plus 15 per cent, of the

MAY 6, 1969

Finance Bill, 1969 476

amount by which the total income exceeds
Rs. 10,000;"

substiture “‘Rs. 750;" (181)
Page 27, line 19,—

JSor ““70 per cent.”
substiture—

‘98 per cent.” (182)

Page 27, line 22,—

Sfor “15 per cent.” substirute “'99 per
cent.” (183)

Eﬂﬁ{ﬂﬂﬁmﬁ FATT § sgrIT
R 3F AR § &9 faa) e g a-
T EAH 7 I TCEE 43T 3 § 9 2w
BT § TATRT A1 928 g1 & 7 foreray
TR iz ET awr @ §

g9 ga st § 5 fergrara § amw
AT FY HTARAT F & | T8 7T § oy 7
HTHEHT SATET & 1 TH gATT ATATAT Farrat
ATHSAT § ITFT AGEATY ATHSAT AT
@t 9zt @1 T Awgy A G ag @w
¥ AT 9T (AT qWT FIAT &1 zEED
@ ST A A-ATs 6 WY adery
T | TW AT H WA AR T2 g
aF famat aram swaEEt § 999 Arga
aAZAT OF FAITH FAR it | ag #E
gAY urAEAr TG & | SARr dw 2w
aifg | AT oF A dar AT 0 &
7 T § oY sy qEomafan |
AT 2 wa &1 faam & & § o v
|7 & 8 ¥ gl arfaq s femr 2 fw 2
gexsmsferr & § 1 379X v A A
arar s wifge fae®  =a#r A sang
& ag #e g Wiy, deonfa feafe oy g,
IHFY THFT GEH | T I FANT 49 qGH
waar =ifgy, e & a8 Fgav g1 Afe

*Moved with the recommendatign of the President.
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& wgm s ol foam cwm dm ¥ 2
R 8 wFw a3 s age fem
T fge | @@ T deg A= A aw

a1 @ § a AT T T1fgq

g, sl et s =ver @ Sfsw
FTE @ ¥ FH § 39 9T AT UL @S
FgET 9gd § AR foAwr @ Aw ¥
sfas & 57 9T 75 9@ A9 AT AR
&1 & srgm f5 faaa) smedY oF ame
q gfaw sl e @ ¥ F9 § A
9¥ 98 qTHz W Ay A fd 70 TwEe
# famar zrd qra & afaw g, a7 9¢
99 qIdE AT MG | T AW SATAT I
Fxgred 1 41 feafa & &) gufav s
sy awa frar smar =fgd | oeTmsfam
foma) & #gar § swasd F 0 ¥
adt s & 1 7 Gufafes 00 & o 9
ok femfor o Ham o § 1 @
"t & 49 agA g AfgT R T O
98 31T 99 qedz = FAT FIfEA |

SHRI SRINIBAS MISRA : By this
Finance Bill, two of the very serious assu-
rances given by the Food Minister to this
House have become casualties. Just now
we have seen the fate of levy on ferti-
lisers.

Regarding the taxation on cooperative
societies, a look at the calculation will show
that for an income of Rs. 50,000, a coopera-
tive society will pay Rs. 13,750 whereas a
registered firm will pay only Rs. 1500 as tax
onan income of Rs. 50,000. 1 know the
answer will be that cooperative societies are
gelting so many remissi and advantag
in other directions. May be true, but that
does not mean that whichever cooperative
societies come within your taxable powers,
they should be taxed at these higher rates.

Then, it is said, **Where the total income
does not exceed Rs. 5,000 § per cent”™. If
You want to sey chargeable income, say
chargeable income. Why say total income
and mislead like this ? Even after giving

* Moved with the rccommnn(.flt_i.n-l.'l. 6f__t; ;’:;:dent
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exemptions, in consonance with their princi-
ples and the encomiums showered by them
on the cooperative movement, they should
say that co-operative societies should be
treated on a par with private registered
firms even in addition to advantages given
elsewhere. 1 hope the hon. Finance Minister
will consider this and bring the level of taxa-
tion on co-operative societies down.

SHR1 BENI 3SHANKER
Sir, ] move my amendments to the
Schedule. I beg to move® :

SHARMA :
First

Page 26, line 38, —

Sor *5 per cent", substitute—

“2 per cent”. (229)

Page 26, line 40,—

Sor “*Rs. 250 plus 10 per cent.””
substirute—

“Rs. 100 plus 5 per cent.” (230)
Page 26, line 43,—

Jor “Rs. 750 plus 15 per cent.”
subsrirute—

“Rs. 350 plus 10 per cenl.” (231)
Page 27, line 38,—

Sor “Rs. 4,000" substitute—
“Rs. 5,000." (232)

Page 29—

omit lines 16 to 19. (233)

Page 30,—

omir lines 1 1o 4. (234)

Page 31, line 35,—
Jfor 55 per cent,” subsiitute—
*50 per cenl.” (235)

Page 31, line 37,—

Jor “'Rs, 10,00,000" substiiute—
“‘Rs. 5,00,000". (236)
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Page 31,—
JSor lice 40 substitute—
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“*(ii) in any other case—

(a) where the total in-
come does not ex-
ceed Rs. 2,50,000

(b) on the balance of
the total income.

50 per cent.

60 per cent
(237)

Page 38,—

Jor lines 4 to 17, substiture—

“(1) where the total income does
not exceed Rs. 25,000

(2) where the total income exceeds
Rs. 25,000 but does not exceed
Rs. 50,000.

(3) where the total income exceeds
Rs. 50,000 but does not ex-
ceed Rs. 1,00,000,

(4) where the total income exceeds
Rs. 1,00,000.

My amendments fall into three categories.
The first category relates to the rates of
tax between Rs. 5000 and Rs. 15,000. I know
the hon'ble Deputy Primz Minister and
Finance Minister and his pack of advisers
are very allergic to the reduction of slabs
of tenable income. Therefore I have
suggested another method. I have suggested
that where the total income does not exceed
Rs. 5000 instead of 5 per cent this tax should
be 2 per cent and when the income exceeds
Rs. 5000 but does not exceed Rs. 10,000
the tax should be Rs. 100 plus 5 percent
and so on. The group carning between
Rs. 5000 and Rs. 15,000 mostly represent
middle class and salaried persons. Sir, they
are the most hard-hit persons in this taxation
scheme. 1f you analyse the number of
assessees falling in this group you will find
that the majority of them are salaried persons
and with their fixed incomes it is wvery
difficult for them in these days of rising
prices to maintain their soul and body

Nil;

5 per cent of the amount by which
the total income exceeds Rs.
25,000,

Rs. 1,250 plus 10 per cent of the
amount by which the total income
exceeds Rs. 50,000;

Rs. 6,250 plus 15 per cent of the
amount by which the total income
exceeds Rs, 1,00,000. (238)

together. Therefore, this is an amendment
which deserves a little sympathy at the
hands of our Finance Minister and I hope
he would be good enough to give at least
to this class some concession.

The second category of amendments
relates to the rates for companies. 1 have
suggested some rates for those companies
which have got smaller incomes as against
those which have bigger incomes. In India
we have still to learn to carry on our
business through corporate bodies like
companies and it is still in a nebulous stage.
I would therefore suggest .that in order to
give a boost to company formation some
leniency should be shown to those companies
which have got lower incomes.

As regards the much raised question of
registered firms many hon. fricads have
pointed out that Shri Bhoothalingam and
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other experts have suggested that this
is a double tax on income. If four persons
having an income of Rs. 2500 ecach join
together they will be assessed for Rs. 10,000
and taxed whereas they would npot be
assessable if they got that much income
individually. This is a great hard-hip and
I submit that the status quo so far as
registered firms are concerned should be
maintained.

SHRI MORARJI DESAI : Sir, as can
be appreciated, there is bound to be oppo-
sition to all increases in taxation. The
taxation on Rs. 10,000 and above has been
objected to. The increase in taxation is not
very much, On an income of Rs. 12,000 you
will pay only Rs. 44 more per year.
Therefore, it is not such an increase as my
hon. friends have tried to point out. The
increase is on the higher incomes. After Rs.
20,000 it will be Rs. 275. The full effect of
it will be on the higher incomes and not on
small incomes.

In the matter of cooperatives it is very
fallacious to argue that cooperative socie-
ties pay more. Cooperative societies will
not pay more up to Rs. 30000 according to
the present proposal. They are going to
pay less up to Rs, 24,000, from Rs. 24,000
to Rs. 30,000 they will pay the same and
from Rs. 31,000 they go on paying some-
what more —from Rs, 55 to Rs. 275 more,
What is happening in the slab above
Rs. 20,000, the same thing happens in the
case of co-operative socicties, As I said, to
compare the co-operative societies with regis-
tered firms is fallacious. In registered firms
the partners pay their taxes whereasin co-
operative societies nobody pay anything
afterwards, Therefore, what is the use of
saying that co-operative societies are paying
more? Then, these are only business co-
operative socicties and so they are taxed;
other co-operative societies are not taxed.
If work is going to be done through co-
operative societies, does it mean that we
should take no taxes from them? Then how
is the government going to be run? There-
fore, when they do business, they are charged
at a particular rate. That is all what is
done. 1 repeat it is fahacious to compare
them with registered firms, because the regis-
tered firms pay in addition to what their
partners pay. If they are individuals, they
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would have paid less. But if they want
to join together, they have to pay somewhat
more. That is what I am taking from them.
In fact, the argument of some hon. Members
is the other way round, that they should
not be taxed more when they join together,
I do not say that both balance each other
but this will always happen.

SHRI SRINIBAS MISRA: Will you
please look at line 23 on page 29 where you
say “‘where the total income does not exceed
Rs. 5,000”. Why do you not say “total
chargeable income™?

SHRI MORARJI DESALI:
want to make any change now.

I do not

MR. SPEAKER: [ will put
amendments to the vote together.

all the

Amendments Nos. 28 to 34, 36 1o 41, 43
to 47, 82, 85, 86, 88, 151 ro 157, 160 to 162,
180 to 183, 229 1o 238, 263,265,275 1o 278,
292 and 293 were put and negatived.

MR. SPEAKER: The question is:
“That the First Schedule stand part of
the Bill.”

The motion was adopled.
The First Schedule was adied 1o the Bill.
The Second Schedule was added to the Bill.
Clause 1. the Enacting Formula and

Title were added 1o the Bill.

SHRI MORARJI DESAI: I beg to move:
“That the Bill, as amended, be passed"
MR. SPEAKER: Motion moved:

“That the Bill, as amended, be passed”.

it gt wTw () ;e
HE1d, TH g9 A B FF9 3 ¥ A
& sy gAAg war g ¥ A Tg
FffErT wgar g i a0 feelt smrw
9 AfeT FA ¥ TTH gL CF T A/
Iq 9 13 7 afgwr ag gar g1
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MR. SPEAKER : I would like to make
it clear once and for all that every hon,
Member has the right to speak. All the 523
hon. Members have equal rights to speak.
But the Speaker has also the duty to control
them; otherwise, there is no need for the
Speaker. Therefore, while he has the right to
speak the Speaker has also the right to pre-
vent him from speaking.

sit gAEnE wew @ dE 9T S de
¥ @Gy AT §, SEE @i ¥ & samEr
&Y w1 Sgar § 1 afF vl SR
A aqy qagew Hwgrar f& § @1 e
&g, feafez ad) 3@m 1 m@ae & wQ@
Fgmmag g fe A 19 FWF @
38 AT &g @A =ifge, e @
aifzu X ga= frafee o et =rfge
s feafe ¥t smr wfqems #7 at 86,
73T 89 T AT afefTen & Ry
AT ¥ I & A fasr &, v Al
AT I F w7 famn &1 AT @ AT
oY T #t ¥ fae § 9uF e HT
FFR MY ToovAE a1 TE
g g 5 AT &Y o1 Is9 g 9EF I
29w fazmr ag #1g7 ¥ s 248 (2) #
# ot aferme @, sa¥ oft FiedEgEA
#FT 97 Tread WY § 98 9g Teww g R
FIGTFIL FF FANT F F4 I TG
At ag fafee madde F & @ ...

DR. RANEN SEN (Barasat) : After
having voted for 1axation, now he makes a

speech like this, What is this ? He should
have voled against it.

it geiETE 9y : A frar @ Y
Ig%F q1g A g O-wfaee @ gAY
¢ suwt afemme &1 ag $T g &
BIIT T AHA T AT ATAAT |

=t Aot | w9 F A A
AT |

=t gesiiETE ey 8 w0 ag A

% v o9 a9 § aewT § ag W 4@
Brag kT AT 2

MAY 6, 1969

Finance Bill, 1969 484

T am 1g 2 fF FmEl ©
wiearga & art & «ft it & faziar ag
ot 3 TEY @1 | A wrg Hz wreaw fafa-
A fen gm& ad agszn g f®
TE AEREHF, A § w fa
FwFore § W q@r feg @ IEEr
FITT A FIATT TQYT EIHAT g AAT | AY
IF WY ag ALY € e 2w ¥ w7 Firaww
T &t T | 7y g iz A famge dE
g & 3 ¥ ag FgAr & fF o & amal
& forir &re graw &1 fadw 9 gu s ag
s s fay ok sEwd &
fae &1F ag & 1. (mwawm) .. 2fEd,
# zw wrzAg fa@ gv aar w9, zefay
% YT a1 v Qfee

At a1 og fr Ivw Ty HF A
FIGHT Y A1 JAFT ATT AW AT & | F1E
7t a7 ¥a g7 foen 7 wF FOE @90
gAY SaR FIT I AE & .

ot wroreat @ ¢ FIgA 65 qREE
Mg AR EWT?

ot geshaTe STaR : gED A ag @
fe oo &t F T gT ara  Aifam &
at =tfa g7 gu o 85 qwde FwmErd
¥ T 917 gu Nt &N & I AR TR
FuT 23 fazmr g 74 e & @) sfaq
T T A AR

SHRI R. K. AMIN (Dhandhuka) :
Mr. Speaker, Sir, at this late hour, 1 would
like to bring out two important points on
the Budget which have not been brought out
so far in so far as two readings of the
Finance Bill are concerned.

Firstly, 1 would like to bring to the
notice of the Finance Minister that this
Budget is more inflationary than what he
supposes it to be or even others suppose
it to be. He has already provided for Rs.
250 crores of deficit financing which itself
is an increase in the quantity of money and,
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therefore, inflationary. When a revival of
industry is taking place, as he himself claims
that tke revival of industry has already
taken place, if he injects this amount of
money into the enconomy, it is bound to be
doubly inflationary, Moreover, you have
also increased iaxation worth more than
Rs, 100 crores and even the State Govern-
menis have taken away more than Rs. 50
crores from that people. This amount of
about Rs, 150 crores would have been anti-
inflationary had it been a case that it was
withdrawn from the circulation and not
spent.  But it has been used by the Govern-
ment in the wasteful way or in a more
unproductive way. That is why it is likely to
increase the cost in the economy. So, the
deficit financing will lead to the demand
full inflation and the workful expenditure of
Rs. 150 crores from additional taxes will lead
to the cost-push inflation. On these two
accounts, it is likely to be more inflationary
than most of us believe it to be.

17.35 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

Secondly, what 1 would like to bring
to your notice is that this Budget is not suffi-
ciently growth-oriented.

Take the agricultural impost especially
the wealth tax and the tax on fertilisers. In
regard 1o the agricultural wealth tax, the
important thing, apart from the legal aspect
whether you are entitled 1o put the tax or not,
is: do you encourage the savings to be inves-
ted in the agricultural fie'd or not ? By your
wealth tax, all the savings of the people will
go either in ornaments or in gold but they
will not go to agriculture, By taxiog it, you
are preventing the formation of wealth in the
agriculiural field, I would like to bring to
your notice that the capital in the agricultural
field has already been depleted and therefore
more and more capital needs to be injected
into the agricultural field. It is exactly at
this time that you are imposing the tax on
agricultural wealth and it is not at all justi-
fied.

About fertiliser, the Finance Minister is
pointing out one or two fields in which there
are good deal of profits. I can always point
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out in any field or in any industry one entre-
preneur making more profits, but there will
be a number of persons who will be making
losses, In agriculture also you have this
sort of difficulty that every year you cannot
make profits. You have to take the average
of three or four years. One year may be
good and one year may be bad. If you take
into account the average of three or four
years, probably you will not be able to stand
by your words. There is still time and I
request you on the floor of this House to with-
draw the agricultural impost, the fertiliser tax
and the wealth tax,

I would also requst you to withdraw the
taxes on registered firms because there
is a gross injustice done in the form of
duble taxation which the middle class
people in the mercantile community and
traders cannot bear; otherwise, you will be
killing the formation of partnership in the
economy which is required most in order to
encourage traders and the mercantile commu-
nity to start small scale industries.

At this last hour, if my request has any
meaning, I would like to request the hon.
Finance Minister to withdraw the agricul-
tural imposts and also withdraw the taxes on
registered firms,

SHRI 8. KANDAPPAN (Mettur): 1 am
sorry, the hon. Finance Mipister seems to be
very adamant on the levy that he has put on
fertilisers, Even after hearing him, I am not
at all convinced. Though I would very much
like to get convinced by him, I am unable to
get myself convinced by the arguments that
he has advanced. I would like to have at
least the satisfaction that the Finance Minister
is listening to me, if he is not going to do
anything by way of concession.

His argument was that, in spite of the
increased levy, there was increased usé of
fertilisers, I am not able to appreciate this
kind of argument. It is true that there is
increased use of fertilisers. In fact, the
assessment is that, by 1970-71, we would be
short of 13 lakh tonnes of fertilisers. I do
not know how we are going to make up this.
Still, the Finance Minister knows very well
that the cost of fertilisers in this country is
very much higher compared to what it is even
in undeveloped countries like ours in Asia
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and the other parts of the world. The use
of fertiliser per acre is also very minimum.
There is every necessity that the use of ferti-
liser per acre should be increased, becaue, we
all know that the per acre yield in this coun-
try—take any commodity, foodgrains or eash
crops—is one of the lowest. When there is
every need for using more fertilisers in the
land, it is not proper for the Government to
increase the levy on fertilisers. 'What I
would like to submit 1o the hon. Finance
Minister is that the levy on fertilisers should
be totally removed. The accrued income
due tothe use of fertilisers is, Ishould say,
a fallacy. The yield per acre may be increa-
sed slightly due to the use of fertilisers to
some extent, But the sub-standard life that
1bey are leading in the rural sector is well
known, All that increase is going only for
meeting the bare necessities of life. They
are not indulging in any luxurv, Even after
this increased yield, we find that in many
places they are not able to get any sort of
luxury or a standard of living on par with
that in the urban sector.

There is not much to boast of. The
rural sector is placed in such a pitiable posi-
tion and I think there is every case for the
Finance Minister to consider that the ferti-
liser tax should be removed or at least
reduced, if not removed. ’

I would like 1o pose this guestion to the
kon. Finance Minister. Even for a moderate
incomer or for a rich farmer, if there isa
natural calamity, is there any manager of a
Bank in this country to whom he can tum
for loans in any part of the country 7 If I
am affected by flood or by drougnt or by
pest, is there any credit bank or commercial
bank on whom 1 can depend for some kind
of assistance or loan 7 That being the posi-
tion, the Government should see before they
try to tap the agricultural income, to create
the necessary infrastructure and the facilities
to the farmers so that at least he can lead a
decent life. On that count also 1 would
plead with the Minister that this is mot the
opporiune moment,

With regard to the wealth tax, Mr.
Masani suggested while speaking on the
general budeget that if the income-tax laws
are suitably amended, this would cover agri-
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cultural wealth also. 1 would like to suggest
that if the land ceiling Act is effectively
implemented and if the Government would
try to see that the absentee landlordism is
totally abolished, there would not be any
need for this kind of measure to tap this
wealth that is supposed to be there,

MR. DEPUTY-SPEAKER: Now the hon.
Member must conclude. 1 will have to finish
it within 10 minutes.

SHRI S. KANDAPPAN: I am conclu-
ding. The entire mood of the country is very
well summarised in a small poem which I
just recant for the benefit of the Finance
Minister, It is a very fine Tamil poem. 1
am just going to give that in English trans-
lation. 1t is an old Tamil poem by Auvaiyar
from Kurunthokai—No. 28:

“Shall I charge a like bull against this
sleepy town,

Or try beating it with stick, or cry
wolf

till it is filled with cries of Ah’s and
Oh’s.

It knowns nothing, and sleeps
through all my agony, my sleepessness.
and the swirls of this swaying soutn
wind O! what shall I do to this dump
of a town !

This is the agonising fecling the poor
farmers get when they see the rigid attitude
of the Finance Minister. We have got this
Finance Minisier who is not at all showing
any sympathy or mercy towards the poor far-
mers in the country,

SHR1 BAL RAJ MADHOK (South
Delhi): It was too much to expect from the
hon. Finance Minister to accept any Opposi-
tion's amendment.

MR. DEPUTY-SPEAKER: At this late
hour.

SHRI BAL RAJ MADHOK: Of course,
we are thankful to kim for the small mercies
he has shown in the matter of removal of
excise duly on pumps, 1 would only make
two points.
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We have always been clamouring about
improvement in agriculture and we are still
importing food worth hundreds of crores of
rupees from outside. Just when the cultivator
or Kisan has begun to have some income,
a charge on fertiliser has come. Even if 1
accept the arguments that Morarji Bhai has
given so ecloquently, I ask him: you are
giving incentives to exporls, you are spending
so much morey on food imports; if you had
imposed excise duty on fertiliser after the
country had become selfsufficient in food, I
would not have opposed it. You yoursell
said by 1970-71 we will become self sufficient
in food. Can’t you wait for two years?
After that if you had imposed it, we would
have accepted it. But by doing this now it
seems that you do not want the ‘country to
become sclf-sufficient in food. In fact you
have developed wvested interests in PL 480
airports which give you some money.

Secondly, you have increased the income-
tax on the slab Rs. 10,000—20,000 and also
increased excise duty on soap and such other
things which are mainly used by the middle
class. The middle class is the back bone of
democracy. It is the middle class which
reflects public opinion and runs the demo-
cracy. Wherever there is a communist
regime, their attempt is to destroy the middle
class. But the policies we are pursuing, are
aimed at destroying the middle class. |
think you are destroying the democratic
forces and you are following policies which
are contrary to the basic principles for which
the country stands.

Finally hon Minister says ‘What can 1
do? I have no money’. You can find
money. As Mr Nijlingappa said the other
day, why have you been wasting funds on
public sector if the public sector cannot give
you any return? You can scrap it. If you
run the public sector profitably, you can
have enough money.

You could then save small people from
these hardships, But, you are not prepared
to do that. You are dogmatic. You are
more  concerned with  ideologies and
you don’t care for the poor people’s inter-
ests, That is why the couniry is going to
dogs. I appeal to to you: You are the
Finance Minister. Il you cannot change
this Bill you may re-think about the economic
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policies of the country so that the malaise
in which this country is engulfed will be
removed. Unfortunately I have to oppose this
Finance Bill.

DR. RANEN SEN (Barasat): Our
Finance Minister is well-known for his
regidity and the adamant attitude that

he takes always in this House. Mr. Madhok
has referred to this fact. Here, as usual,
as jn the past years, his budget s
mainly a  budget attacking the
middle class people and the poor classes,
the common man. The net result of this
budget would be an all-round increase in
prices of agricultural goods and of other
goods, because, there will be, a sort of, a
vicious circle. We find that the taxation
increase in one article starts a vicious circle
and it affects the all-round commodity prices.
This will only come to the benefit of the
merchants and the big businessmen aod it
will affect the middle-classes.

Therefore, 1 want to say this: He always
says that the taxes for increasing the wealth
of the country and in order to harnessing
the wealth of the country, in order to develop
the country. But what he has actually
done is, he has adopted these means, to tax
the poor man, and the common man., He
has no desire to lay his hands on the black-
marketeers; he has no desire to unearth the
black money. He is not desirous of checking
the smuggling and other things. He is only
doing this in a way which will affect the
commooman every year, The common man
and the middle class people are affected year
by year. History will decide in future as to
what steps he is taking, for the development
of the country, or for the destruction of
the country.
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SHRI K. NARAYANA RAO (Bobbili) :
Mr. Deputy Speaker, Sir, I wish to submit a
few suggestions for the consideration of the
Hon. Finance Minister. First of all, I
would like to say that the burden of indirect
taxes shall not be more than the actual tax
imposed by the Government, In practical
experience, 1 have been seeing that invariably

the tax impossed is less than the actual price
increase in the market. This is one suggestion

which the Hon. Finance Minister might
consider,
Secondly, in the case of indirect taxes

like excise duty actually at the time of imposi-
tion of the duty the commodities will be at
cifferent stages of merchandies with the
result the retailer and whole-saler take
advantage of the tax imposition at ®the cost
of consumer. I trust that the Hon. Finance
Minister will look into the matter,

MAY 6, 1969

Finance Bill, 1969 492

Thirdly and lastly, each year We have
been seing that articles are picked up for
enhanced duty. I wish to suggest that in
to avoid lopsided strain on certain commo-
dities in different periods; in the years to
come he should broadbase the increase at
smaller rates.

SHRI SRINIBAS MISRA (Cuttack): It
appears that in this Bill many things that
could have been done have not been done.
My first objection has been that the income
tax lower limit of exemption has been kept
constant although the value of the rupee
has gone down considerably, By this, two
mischiefs have been done. One is that the
income-tax organisation, the Income-tax
Department itself, is being confused. More
and more people with 4,000 income come
under assessment. Their number increases
and very little tax is realised. The Hon.
Finance Minister said that they will pay
only Rs. 41/-,

SHRI MORAJI DESAI: I said Rs. 44/-
of additional tax on income of Rs. 12000

SHRI SRINIBAS MISRA: Thank you.
For this Rs. 44/- the Income-tax officers
have to work. This is one side. The other
is that the agricultural sector and rural sector
should not have been assessed. The Hon.
Finance Minister says that he has no other
place 1o lay his hand and therefore he has
to lay his hand on the rural sector.

Here, we have so much talked about
leakage of budget. The Hon. Finance
Minister has very carefully given notice to
the big business as to what he is going to
do in 1970-71. 1 raised this point, but in
the Spcaker’s wisdom it was rejected, But
this is a salient feature as far as discussion
is concerned. If you want to do something
for the next Finance Bill, it must be for
1969-70, but if you are giving notice of
1970-71, then you are giving notice to the
business community as to how they should
manage their accounts.  All these things
could have been avoided, but they have not
been avoided,

SHR1 MORARIJI DESATL: I am left with
very little time if the whole thing is to be
finished before 6 o’clock. At any rate, I can
exercise some restraint which my colleagues
cannot.
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I have been called adamant and rigid.
Why 7 Because, they say that 1 am not
amenable to their arguments.  But have
they been amenable to my argumenits 7 Are
they not adamant and rigid 7 What is the
use of such arguments 7 When arguments
fail, they always make this argument. **You
are obstinate, you are -adamant, you are

rigid”’. Do they think that I will be carried
away by such things? How will the
Government function in that case? It

is good that 1 am not affected by these
cpithets hurled at me. They have no effect
on me. At any rate, 1 should thank God
for that.

I am very happy that I have not sat at
the feet of these Professors of Economics,
Otherwise, I think all my budget would have
gone away and what would have happened
to the economic policy 7

After all, we have to work in this country
and to raise the living standards. We are
living in a poor country, The country is
poor. It has to raise itself. It has to raise,
therefore, taxation from the poor,

From where else will it raise resources ?
My hon. friend opposite was saying that I
was not raising taxation on the rich, 1 may
tell him that it is only in this country that
I have raised the company or corporation
tax to 65 per cent; I am responsible for it;
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nobody else is responsible for it; in no
other country is it more than 50 per cent;
it is less than 50 per cent in other countries.
It is here only that I have raised it, and 1
have got to do it because if I do not take
from them, I have no justification to take it
from the other people who are poor or in
the middle class. The middle class also has
got to pay. Ifitis the back-bone, it must
remain the backbone in giving resources also.
Otherwise, how are we going to get resources?
We cannot get into our heaven unless we
work with our own hands and feet. This is
what I request my hon. friends to do. If they
not hear me in anything else, let them at
any rate hear me at least in this matter.

SHRI S, S. KOTHARI: Such measures
do not increase even his popularity.

SHRI MORARIJI DESAL
bother about my popularity.

I do not
MR. DEPUTY-SPEAKER: The question
is:
““That the Bill, as amended, be passed™.
The molion was adopted.
17.56 hrs.
The Lok Sabha then adjourned till Elcven

of the Clock on Wednesday, May 7,
1969(Vaisakha 17, 1891 (Saka)



